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29. 3.2007 Present: The Hon'blè Mr .K.V. Sachidanandan 
Vice-Chairman. 

The claim of the Applicant, an 

nforcement Officer, 0/0 the Asstt. 

pirector, Directorate of Enforcnent, 

Guwa.h.ati, is for choice place of posting. 

The contention of the Applicant is that he 
ias ..been subjected to three sever heart 

attack and Anglo Plasty Operation was 

erthmed upon him, but his health 

ondithm has further deteriorated in 

uwahali and the medical facilities in 

Guwahati is not upto the standard as far 

his disease is concerfled and he was 

cmpd1ed to be on medical leave 

continuously for 306 days. In earlier O.A. 

No'. 184/ 2006 this Tribunal directed the 

Respondents to consider and dispose of 
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the representation sympathetically, but 

much against the order of this Tribunal 

Respondents vide impugned order dated 

7.7.2007 have rejected the claim of the 

Applicant in view,  of ongoing restructuring 

is going in the DiIectorate. It is pleaded in 

the O.A. that subsequent to this order as 

per Annèxure-13 dated 21.3.2007,, 28 

• S  persons have been transferred and out of 

them at S1.No.15 S.K.Ghosal has been 

txansfred from Guwahafi to 

Applicant's specific conteation is that 

seven posts are lying vacant at Kollcata 

Heard 	Mr.M.Chanda, • learned.... 

c.ouns1 for the Apllc'ant. .Mr.M.TJAhmed, 

	

- •.... 	1emd Addi. C.LS.C. is specifically 

directed to obtailj instruction, as to 
. 5 

'*hëth& there is any vacancy in Kollata 

UiU 15,daysoL.today.- . 	• 

PO'3t on 12.4.2OO70 	-. 
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7.5.070 	post tI-ie matter on 10.5.07 
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0.A.No. 85 of 2007 

of the Rgitry 	Date 	 Order of the Tribunal 

10.05.2007 Mr.M.Chanda, learned counsel is present 

for the Applicant. 

When the matter came up for admission 

today, as directed by this Court on 29.3.2007, 

Mr.M.U.Ahmed, learned Add!. C.G.S.C. for the 

Respondents, produced a copy of the letter 

dated 11.04.2007 issued by the Assistant 

Director, Directorate of Enforcement wherein 

it is stated that there are five vacancies at 

Kolkata office. 

A copy of the said letter is placed on 

record. Since the matter is very urgent 

Respondents are directed to submit its reply 

statement within three weeks from today. Post 

the matter o 04.06.2007. 

Parties agreed that matter can be 

disposed of at the admission stage itself. 

Considering the submission and 

instruction received from the Directorate of 

Enforcement the Respondents are directed to 

keep one post vacant out of the five vacancies 

at Kollata tifl the next date. 

Vice-Chairman 

Mr.M.U.Ahmed learned Addi. C.G.S.C. 

req iested for time to file reply statement. Let 

it t ? done within three weeks. It is made clear 

that Respondents, have to file reply statement 

wil un that time. 

Post the case on 25.06.2007. In the 

meantime interim order shall continue. 

Vice-Chairman 
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\ 25.6.0. 	Let the ease be listed On 6.7.07. In the 	I 	- 
neantime the applicant U-11 I file the rejoinder,if 

any. 

- 	 Vice-Cha±rm.án 
ml 

6.7.2007 	Rejoinder has been filed. Pleadings 

are complete. 

O.A. is admitted. Post the case on 

17.7.2007 for hearing. 

Vice-Chairman 
/bb/ 

17.7.2007 	Let the case be posted on 

23.7.07 for hearmg. 

Vice-Chairman 
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21707. 	Post the inrter on 27.7.. 	. 

V3ce 

)&\tM 	 27.7.2007. 	Heard Hr.MCharida, learned counsel  
for the Applicant, and Mr.MU.Ahmed, ie- 

- 	 med Addl.C.G.S.cT. for the 
Judgment is reserved. 

Vice-.Chairmi 
-'- 	bb 

	

2.8.2007 	Judgment pronounced in open• 

. 	. 	Court, kept in separate sheets. 

The O.A. allowed in terms of the 

order. No costs. 
 

Vice-Cha; mar 
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GUWAHATI BENCH 

O.A. No. 85 of 2007. 

DATE OF DECISION: 02-08-2007 

Shri Prabir Kumar Das. 
...............................................Applicant/s 

Sri M. Chanda 
........................................Advocate for the 

Applicant/s 
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Union of India & Ors. 
...............................................Respondent/s 

Sri M.0 Ahmed, Addi. C. G.S.C. 
.............................. . ............................. Advocate for thie  
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Whether reporters of local newspapers may be allowed tyee 
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CENTRAL ADMThTISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.85 of 2007. 

'Date of Order This the 2nd Day of August, 2007. 

THE HON'BLE STIRI K.V.SACH[DANANDAN, VICE CHAiRMAN 

Shri. Prabir Kumar Das, 
Son of Late Pradyut KtLmar Das, 
Enforcement Officer 
Office of the Assistant Director, 
Directorate of Enforcement 
Guwahati Sub Zonal Office 
By Lane No. 1, House No. 20 
Rajgarh Road, Guwahali-781003. 	 Applicant 

By Advocate Slui M. Chandá 

- Versus 

Union of india 
Represented by Secretary to the 
Govt. of India, 
Ministry of Finance, New Delhi-110001. 

The Directors. 
Directorate of Enforcement 
Lok Nayak Bhavan 
Khan Market, New Dejhi-110 003. 

The Special Director (Administration) 
Directorate of Enforcement 
Lok Nayak Bhawan 
Khan Market, New Delh.i-110 003. 

The Deputy Director(Adnm.) 
Directorate of Enforcement 
LokNayakBhawan 1  Ch tio&z. 
Khan Market, New Delhi-hO 003. 

The Deputy Director 
Directorate of Enforcement 
Kolkata Zonal Office, 
C.G.O. Complex, Salt Lake, Koikata-64. 	 : .Respondents 

By Advocate Sri M.U.Alimed, AddLC.G.S.0 
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ORDER 

SACHIDANANDAN K.V.(V.C) 

The applicant who is now working as Enforcement Officer in the 

office of the Assistant Directoi' Directorate of Enforcement, GitwahatL The 

applicant joined service as Junior Stenographer under the Directorate of 

Enforcement, Government of India, Special Unit at Kolkata. He was promoted as 

Assistant Enforcement Officer in 1978 and on 27.3.1992 he was transferred from 

Special Unit Kolkata to Kolkata zonal office, Kolkata. On June 1996 he was again 

transferred from Kolkata to New Delhi Zonal office. Subsequently he was 

transferred to Guwahati on 1.11.2004. On 1997 he suffered severe heart attack 

when-he was posted at New Delhi and underwent Angio Plasty Operation 

(Aimexure-1). On 2002 again he suffered from severe heart attack at Kolkata and 

again underwent Angio Plasty Operation in the B. M. Birla Heart Research 

Institute, Kolkata and his health deteriorated day by day (Annexure-3). He was 

transferred to Guwahati on 13.9.2004 not considering the health condition of the 

applicant He immediately filed representation on 15.9.2004 before the 2' 

respondent with the request for his retention at his home station at Kolkata zonal 

office on medical ground. The same was not considered. He joined the Guwahati 

office on 1.11.2004 and he is staying at Guwihati all alone. His wife has to take 

care of his children as they are studying and she has to look after his 84 years old 

ailing mother who is also staying at Kolkata. In Guwahati also his health 

condition deteriorated and he was under medical care (Annexure-5). He ified 

another representation on 3.1.2005 before the Director with a request to transfer 

him on humanitarian ground. As per the medical report the damage of the heart 

went down upto 40% and he filed representation on 4.4.2005 (Annexure-6) for his 

transfer. The applicant has completed his tenure posting at North East Region * 

t. 



- 	3 

and as per.O.M dated 14.12.1983 he is entitled to have a chok&posting. This was 

extended by another O.M. dated 22.7.1998 thereby making it clear that a person 

who has completed 2 years at North East Region is entitled to the benefit of 

choice station posting When he fell sick in Guwahati on 16.6.2005 to 21.4.2006 at 

the advice of Special Cardiologist he availed leave fo 407 days and this leave 

was deducted from his total tenure at North East which is not correct and it 

cannot be a reason for denying the choice posting. Therefore, the applicant is any 

way entitled to have a choice posting to Kolkata since he has completed his 

tenure. His request is not acceded to and chie to said in action of the respondents 

the applicant has filed this present O.A seeking the following reliefs. 

That the Hon'ble Tribunal be pleased to set aside and quash 
the impugned letter bearing No. F.No. A-14/4/2005-Pt II 
dated 7.2.07 (Annexure-lO). 
That the Hon'ble Tribunal be pleased to direct the 
respondents. to transfer the applicant at Kolkata with 
immediate effect on extreme medical ground as well as in 
the light of the O.M. dated 14.12.1983, 22.7.1998 issued by 
the Govt of India, Ministry of Finance, New Delhi. 

2. 	The respondents have filed a detail written statement contending 

that applicant has filed an 0. A.184/2006 on similar grounds and this Tribunal by 

order dated 1.8.2006 directed the respondents to consider the representation and 

dispose of the same and the respondents had considered his case and rejected the 

claim on the ground that "in view of the ongoing process of restructuring of the 

Directorate, at this stage the requet made therein cannot be acceded to" though 

the Director of Enfonement had sympathetically considered and did not out 

rightly reject the applicant's request for transfer. The restructuring process of 

deployment of staff at new offices opened at seven cities is still continuing and 

would take some more time for completion. The 0.M mentioned in the 0.A 

stipulate that the posting in N.E.Region shall be for fix tenure of 2 years for the. 

officers who have rendered more than ten years of service, however, the period 
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of leave, training etc. in excess of 15 days per year will be excluded in counting 

the tenure period. The applicant is working in Guwahati from 1.11.2004 and has 

availed leave for 407 days during the period. Hence he has not completed the 

required tenure of two years. The applicant joined the Directorate of 

Enforcement, Kolkata on 9.2.1972 and was never transferred out of Kolkata till 

July 1996 when he was transferred to Delhi Zonal Office, He worked at Delhi for 

a brief period less than 10 months and was transferred back to Kolkata where he 

continued till June, 1997. Therefore, the applicant has almost worked 

continuously at his choice station at Kolkata from 9.2. 1972 to 8.10.2004 barring a 

short stint at Dethi Zonal Office i.e. for a period of almost 32 years until he was 

transferred to 'Guwahati in October 2004. The applicant is an executive officer 

and have all India transfer liability and they have to undergo transfers as a 

matter of policy. To work for such a long period at one station was nothing short 

of luxury,  for the applicant. The grievance of the applicant is to be seen in the 

context of then responsibilities and the exigencies of their employment and 

effective functioning of the Directorate which has an all India jurisdiction. The 

Director has to ensure that his offices in different areas function and officers 

drawing good salaries from Government are placed where there is work further 

the grievance of the officer has to be seen in the context of the ground situation. 

Guwahati has got sufficient medical facilities available in any State Capital. The 

Director has rightly rejected the applicant's request for transfer which he was 

empowered to do so. His request was not acceded to only in view of the ongoing 

process of restructuring of the Directorate. The applicant has failed to mention 

that period of leave, training etc. in excess of 15 days per year will be excluded in 

counting the tenure period of two years. The contention of the applicant that the 

benefit of the choice station posting cannot be denied in the light of the O.M. 

dated 14.12.1983, 1.12.1988 and 22.7.1988 is incorrect. As per orders of this 

le--- 



NN 
5 

Tribunal the Director has kept one post of Enforcement Officer, vacant at Kolkata 

even though the process of restructuring is going on. Therefore, the applicant has 

failed to make out a case for his transfer. 

The applicant has filed a detailed rejoinder contending that 

applicant has joined Guwahati on 111.2004 and completed more than 2 years 

and 8 months at Guwahati and as such he is entitled to be posted at Kolkata in 

the light of the O.M. dated 14.12.1983, 112.88 and 22.7.98 as well as on extreme 

humanitarian, ground. There are as much as 5 posts still lying vacant at Kolkata. 

No sympathy has been shown to the applicant regarding his 

humanitarian/health ground but he has been denied due consideration in spite 
I 

of 5 posts are lying vacant at Kolkata. 

Heard Mr M.Chanda, learned counsel appearing for the applicant 

and Mr M.U. Ahmed, learned AddLC.G.S.0 for the respondents. Learned counsel 

appearing for the parties has taken my attention to the various pleadings, 

evidence and materials placed on record. The counsel for the applicant would 

argue that for more than one ground he is entitled for choice posting. Firstly, he 

has already completed 2 years 8 months in the North East Region and as far as 

the circulars he is entitled to have a choice posting at Kolkata. Secondly, on 

humanitarian and health ground and thirdly he has less than 3 years for 

retirement. In this regard the applicant's counsel has taken my attention to para 

25.20, page 83 of the Swamy's- Fifth Pay ConlnlissiQn Report, whidi is 

reproduced below: 

"Generally transfers should not be made after a Government 
servant has attained an age three years lessthan the age of 
his superannuation and wherever possible, a retiring 
Government servant should be transferred to a station of his 
choice, three years prior to his superannuation." 
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The counsel for the respondents on the other hand submitted that altogether his 

case is not rejected but since restructuring process is going on and it will take 

some time to process the issue he can be accommodated later. 

5. 	I have given due consideration to the arguments and the materials 

placed on record. It is borne out from records that in 1997 when he was posted at 

New Delhi he had a heart attack and was admitted at Safdaiung Hospital, New 

Delhi and thereafter at AIIMS, New Delhi where he undeiwent Angio Plasty 

operation as evident by Annexure-1 and 2 respectively. Thereafter he has 

suffered another heart attack in 2002 at his residence at Kolkata and immediately 

he was admitted at B.M.Birla Heait Research Institute, Kolkata and subsequently 

also an Angio Plasty operation was perfoimed on 4.2.2002 (Annexure-3). It is also 

borne out that a very renowned Cardiologist has undertaken this procedure and 

at the time of discharge following recommendations had been made. 

"i) To walk 4 Km a day. 
To avoid saturated fat food. 
To take medicines as per prescription. 
Regular check up." 

Thus there is a clear indication that he is not free from the problem and sustained 

medical care, strict dialing, strict living pattern are all prescribed. Therefore, he 

has got a strong medical ground for a comfortable home stay. However, he was 

transferred to Guwahati thereafter on 18.9.2004 and he joined there on 1.11.2004. 

Earlier when the applicant filed O.A. 184/06, vide order dated 1.8.2006 this 

Tribunal directed the respondents to consider his case with all sympathy. The 

operative portion of the said judgment is reproduced below. 

"In the interest of justice, this Court directs that the 
representations that has been filed by the applicant shall be 
considered by the Respondent no.2 with all sympathy and 
pass appropriate order and communicated the same to the 
Applicant within three months from the date of receipt of 
this order." 
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But by impugned order dated 7.2.2007 (Annexure-lO) his request; for transfer 

from Guwahati to Koikata was rejected. it appearsthat the respondents had not 

given due application of mind in understanding what the direction of the Court 

was. This Court directed that the case of the applicant should be considered with 

"all sympathy". The respondents could have considered the ill health of the 

applicant and follow up action to be taken by the applicant as per advice of the 

Doctor. A person who underwent 2 Angio Piasty Operation has been considered 

by the respondents as if he is a healthy man and the routine impugned order has 

been passed on the ground of ongoing process of restructuring for which the 

applicant cannot be accommodated at Kolkata despite the fact there are few 

vacancies available. The way in which the respondnts has reacted to the issue 

when there was an order to consider the case with 'all sympathy' and without 

considering the factual position of the ill health of the applicant, hi case was not 

considered. On that ground alone the impugned order Annexure40 deserves to 

be set aside and quashed. Going to the next point of tenure posting the applicant 

has admittedly as of now has completed 2 years and 8 months at Guwahati. The 

applicant is relying on certain circulars dated 14.12.1983 and it is profitable to 

understand what the tenure posting is as per Annexure-Il. Certain incentives are 

granted for serving in the remote areas where the tenure posting is stipulated, 

relevant portion of which is quoted below: 

"There will be a fixed tenure of posting 3 years at a time for 
officers with service of 10 years or less and of 2 years at a 
time for officers with more than 10 years of. service. Periods 
of leave, training etc in excess of 15 days per year will be 
excluded in counting the tenure period 2/3rd  years. Officers 
on completion of the fixed tenure of service mentioned 
above may be considered for posting to a station of their 
choice as far as possible." 

This also incorporated in the O.M. dated 14.12.1983 and subsequently also the 

O.M. dated 1.12.1988 and 22.7.1988 followed the drcular. The Hon'ble Gau.hati 



High Court in Writ Petition(C) No.3577 of 1999, Shri Bhagwan Menghani vs. 

Union of India & Ors. (Annexure-fl) dated 16.12.2002 had occasion to consider 

this issue of tenure posting in detail and accepted the Memorandum dated 

14.12.1983 and directed the respondents to pass appropriate orders for his 

transfer to a place of his choice (Noida) within a period of two months from the 

date of receipt of a copy of this judgment Having found that the applicant has 

already completed 2 years 8 months as of now and considering the fact that 

applicant was compelled to avail leave for 407 days on extreme medical ground, 

the respondents is not justi.fiedin not considering the case of the applicant on the 

ground that he has not completed tenure posting. Even assuming that the period 

of leave availed on medical ground not to be reckoned for the purpose of tenure 

posting for completion of hard station posting, I am of the view that the 

applicant's case must be considered as an exception and these period of 2 years 8 

months should be construed as tenure posting for the purpose of calculating the 

said period and the applicant should be having completed the said period of 

tenure and is entitled for transfer to a choice posting. I make it clear this will not 

stand as precedence for any other case. On this ground also the impugned order 

is not justified and the applicant is entitled for a transfer to his choice posting at 

Kolkata. It is an accepted rule that a person who has got only a short period for 

retirement should be transferred to a place of his choice. In this case only 3 years 

as stated by applicant's counsel. On that ground also the applicant is entitled for 

a choice posting at Kolkata. It is also stated by the applicant that there are 5 

vacancies presently available and the same has been admitted by the 

Respondents in their statement This court further observe that restructuring 

process, if any, should not stand in the way of the applicant's transfer on the 

choice posting to Kolkata since all the above grounds are in favour of the 

applicant. 

(1- 
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6. 	In the conspectus facts and ciixumstances of this case and all the 

reasons stated supra, this Court set aside and quash the impugned order dated 

72.2007 and direct the respondents to consider and pass appropriate order 

transferring the applicant from Guwahati to Kolkata i.e. choice place of the 

applicant's posting since there is available vacancy at Kolkata, as expeditiously 

as possible and in any case within a period of 2 months from the date of receipt 

copy of this order. 

The Original Application is allowed and disposed of as above. In 

the drcumstances no order as to costs. 

(K.V.SACHIDANJTh]DM1) 
VICE CHAIRMAN 

pg 
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GTJWAHAT! BENCH: GLIWAHATI 
* . 	(An application under Section 19 ti the Adnilnisirative Tribunals Act.q, 1985) 

0. A. No.. 	S 	/2007 
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LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

Applicant while servin.g as Enforcement Officer at KoLkata Zonal Office, 
he was thinsfexred and posted at Guwahati Sub-Zona.E office. Accordingly 

• ..__*14 ... 	..1.'. 	C 1.. 7 	'.1 rC 	 '..4 	 ...i. r... '... JO1LL 	CU. '.. U.'V 	U. 	 -L.iOflaj. 	'ii.0 	a 	i.iuO, 	 i.... JLL 

01.11.2004 and has completed his fixed tenure of posting of posting of 2 
y ears c L IN Ii ieiuIL 

Applicant - while posted at New Delhi,, he suffered seveie heart 
attack and u der'inp Awio Plastv Qneration. which fact is evident tram .1 	1 
the Clinical sununary of Safdarang Hospital, New Delhi. 

041 2.2002- Applicant again suffered severe heart attack at his residence at 
T<olkata and Am' - o Plastv Oneration QTI  nerformed at Xikath. 

• 	0 	
(Annexure- 3) 

'15.09.2004- Applicant was transferred from Kolkata -Zonal Office to Guwahat-i 
Sub-Zonal Office on 13.09.04, he submitted representation for' his retention 
at his honwtown"Kolkath cm poor health condition, hut 'the san'.e was not 
considered. Accordingly he jinéd at Guwahati on 01.11.04. 

I E T11V11T_ ,a .Lr.a.s..'_. 
(tb (bi ^Af% 	.1 	1 	./ 	1 	1.1' 	1. 	( 	.1 	• 	I 	. 	1 	.. 	1 ILIu.uuu- Iippn.cant s ncum conurnon ruimer uetenoniteu tr uwiniu iinu 

dvipd by th flciet r at ('nvvahal-i for en'j-anf mi]jt'al ehdc iii, - 	'-.-.-.'-- .............--'-.-'-.- ............... 
• 	'and needs care of family members. 	 (Annexure- 5) 

03.01.2005, 04.04.2003- 	Applicant 	submitted 	representations 	before 
-..'.r..,'s',, A ,.-. i- i"T,-, 	") 	,.,.,, r'.,.. € . 'L'r' i..., €'C'.... P.4-, 'I-in'.,, n4-nr F.., 'I-"t*llfl* 4ei ?.. 1. 	LU.,L1.I. 	. *b ..-. 	1J.LC1O OLLIb .L*.JJ. LLL 	i_b. CLL1OLCJ. C1i. 	*_'1.L 	L*J *V LI .L"**J,LZ*_CL 
medical around and humanitariin ground. 	'(Annex-ure- 6 Series) 

22.06.2005- khrlicarit again fell 'ill at Guwahati Office and he was rushed to TAT' • 	1 	TV 	• 	1 ,'b 	I 	.. Ti 	.1 	1(. 	I 	Tb l 	Tb' 1 	TT Yvnrotx n.ospitiu. LUwanan. ne  wits men ir nrreu to D.IVI. oiriii ricart 
lesearth Centre. Kolkata. where his third Aiwio Plastv h neraUon was 

,-6 	
performed on 22 .06.05 and he was 	 careful 
rc1  should cid orr hurry r'c1  ferslcIr 	(nier.re- 7) 

U 

D4- 
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I A 	1 1  piut wu 	 avtu itv' i 	tys - Oit ULC.ucu -  
ground. He aain submitted representation for his transfer at Kolkata. 

flfl(IIC-  0) 

01.08.2006- Applicant finding no response to his representation approached .  
-r...L...._1 jL........ .1_ TiA 'iT... 144I'1Aflf £... 	._L 

tfli X 4J.LL Uit 1AWU1LU UUVUgiL 	1U. iO'*/ W.JiJ IUVL d uiituijIi UpUIL Lite 

iespondents to transfer him at Kolkata Ho-wever said representation was 
u1spobtu )I WItñ tfl( WI(CUOfl to WflblUei Ms iC.flt.iUOfl 

n1hpFir;11v 	 .. 	(Annpynrp- fl 
. ---V  

(17 	3 (1(Y7.. 	 ior 	?.Jç 	1 tri t4 a i-niicrricic 	ii-4c 	117 (fl 117 i-ncicf 

inechamcallv denied prayer of the appllcant for transfer at Koikat.a on 
( 

A a.., n% .S.,s  
LI. .LLL iL1.LLsL 	.L LI 14.14.1.. 	 k.LLitF.. 1.L 	.L5Fj 

I A I LV j flØ V 	 ( .- L 	.0 L.. 	•& 	 __.€ 	----- 	..---.... .J 	 1 A 4.4.. 4. y)- 	t.,UV.. iJj iiii.A.itt, iiiiiU, ..y ILl 1 iLL ILI_I iLILIA V1IIA IVIILLLIJI .lLIA.U.UL 
providing fixed 2 years tenure of posting atNE Regipn and entitlement of 
nolce siirnor posnig iuxer completion or nxeu tenure. ippnci1nt. .1kW 

completed about 2 years 5  months at Guwabith as such he is entitled to 
choice pot1ng at Kolkata on Lite extreme medical ground. 

T1V111.. 1 1 ' 

i2kPUU7 Applicant submittect anotfler rpresentaUon to the respomient No. 
V 	,j nren nn -  4i.inr,. -  ti 4-n e -'n,,cs tin.. h. c 4,.-..i'Je-i-v P.4-  I(flhlL5 4-s fin n,nhi resi n-mi -tnt-i •,c' 

t  t' t-y SIV9j 	
1.151 EIV 5.. IJ4.L..t5.tL1. StL. LI. S4LLC.LI.. S 141. rlt.tA45.44. itt S.Jtt 1.5.14. L5..15.4 	1.t l4S15..t 14 . 

well as in.the light of O.M dated 14.1183. 	 (Annexure- 12). 

21.03.2007- Directorate of tnforcement New Dethi issued office order dated 
V. 	 ------- tft......1., ----- 4.1.U.i.U, WitIie1YV o ,1UOtctiUti.0 .JLLLt1 11db 1Je1l Ltdns1.rreu. at VdfiOub 

tFnc jnuc1jrity anp frcrn-i (iiw.ihfi hi Kc,Ikth hi-it th nravr of -fhp 
;i i;a 

-. 7 	. j y 	f 	erniif 	fet arp h4nt,-  cr'iif . 

Koilcata.. 	 V  
l-Tnn,'n 4+iic' Cti.,n-.n..l A. lae'.-4in 
I. 	SVL L&tt. '•'4.5.b45.1114 .Clsj.fj.t - LI 1.41_ILL. 

V 	- 	 ID 4 VtT) -C 

i 	p 	 .Llt.... ._-1 ... w 	Jl vi'.. lJ.IUU.LLsU v 1. ylLiiI. U IIJ 	I 	iU... LULU 	it L1Lk LC 

letter bearing No. F. No A-14/4,'2005-Pt II dated 07.02.07 (Airnexure- 10) 

2. 	Thai Lite .  Hon'bie Tribunal be pieaed to direct the respondents hi transfer 

the applicant at Koikata with immediate effect on extreme medical ground 

is well a in the light of the O.M dated 14.12.1983, 1.12.1988, 22.07.1998 

issued by the Govt. of hicha, Ministry of Finance, New Delhi. 

U I'--! -. 	U 	 1 'sb Oi. 1V apy.1.LCdLIUIL. 

,&-. 



2" 

4. .., An 	other re1if '(s) to wFdch the applicant is enUtied as the Hort'bie 
Tribunal TTaV 'deem fit and proper. 

Intenm orter preyed for 

------------------ 
J)in'i-no- nndncv c,f thp mniic'sfjjin. fhp 	i,nIicsnt nrivc for th 	fr,ikwi'no rr---------- 	' --x- r-- 
interim. relief: 

1 that tlie 1-ion ble inbuital be pleased to direct the respondent to Iceep 
'acuit at least or 	post of ErLforcmeIt C)fficr a t KA 4a till disposil of 

- • - 

LLUZ 	.LtiLOLL. 	 - 

2. at the Hon'hleTrIh Th 	 .mal be pleased to direct the respondents that the 
1 	- 	 1. 	 1 	11 	• 	1 	1 	t 	•1 	 1. 	• 	( ptiiucmy, or mm 	ppiaIuon snui not tc 	i ror, mc rcponucnr ror 

•consideraon of the case of tie appilcant for providing..rellef as prayed 
I- 



* 

T I rrTT T1' 5T'? 7•rrrt A T a i- 	iT IT f7 ZY7*I a rrt 11? TIT1 TTh T 17* 1 1 T uN i..fl.LiNiItttL2 ItL)IViIINIbIIS.JtjiyC 	 iDjIN.fiL 

• 	 • 	ciw.&r-'Ti nprjcjj. rTiwj-4Ari 

An application under Section 19 of the Adn-iinistrative Tribunals Act, 193) 

Title of the case 	O.A. No. 5 	/2007 

Siul Prahir.Kuniar flac. 	Anniicant. 	•• ------------- 
= 

Union of 1ndii & Ors. 	 Ktspondents. 

ThTry 
L.L* 2...' L.T.. 

Si. No. i Annexure JParticulars 	.. Page No. 
 

 .flj. f .._Lt - _....L.. 	L 1 

Verification -17- 
3. 1 Copy of Ciiitical swnnir 	of Safdajang j 

HospitaL 	 •• . 
4. 2 Copy of discharge order dated 01.04.07.' - 

piasty 01  ration report dated 22- 2.3 
04.12.02. 
f'_..• 	 .-._ dated  i  11.109 . 041 . 

 - - 
5 Copy of medical certificate dated 0.3.04.0,5.  

a 6 (Sries) Copy of represenLadon . daied 03.01.05 and 
04.04.05. 

9 7 Copy ot methi cer.hcate datcu. 22 0b U —2-? — 
Q i.....4 ') 	ñC ICflLLS.JIL 	04  

J•1 9 	. Copy 	of learned 	TrThuna]'s 	order dated 1 2 I -33 

12. 10 Copy of impugned orderdated 07.02.07.  
13. Ii Copy of O.M dated 14.12.1983  

C 	1( 	44 Oi._Aj 	 clat-CM.  ....' 	- 
15. 13 Copyof establishmentorderdAted 21.03.07. . 
16. 14 Copy 	of 	judgment 	and 	order 	dated  

16.12.2007. 	. 	. 	I  

• 	 . 	 FiiedBv: 

• 	• 	.•• 

Daie:-. 03.. O .. 	. 	 . 	. 	Advocate 

IT 
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IN THE CENTI'AL ADMINThTJATI E TIIBUNAL 9 
GUWAHATI BENCH; GUWAHATI 

(Anapplic 	cn.uñder Section 19of the Adrninistrtive Tribunals Act. 1985) 

0 A N 	 /2007  
BETWEEN: 

S:h:i Prhir Kumar flak 

c 	i 
JJJA JJ. 	I LLc.4V, u.I. r-t4i.LLa.L Za 

Enforcement Officer 
• 	 - 	..... 

\.;iLL..e Oi ULt 	Si,iaiii Liile4.L.ur. 	- 
T)itPctoTatP of Fifrmrent 
.Guwahati. Sub-Zonni Office 
Rvp-T 	ii 	Mci 1 	-1( ,  S-P Mci 20 
Rjgrh Road, Guwähti- 781 003. 

• 	- 	 ----- 

:ANTh 

1. 	The Union of TndiL. 

Represented by Seaetarv to the 
Goveriunentof Ifldia, 

—"-,-" 	 Ti,Ji..' 	111Vfl1 

	

iV1LL.J. V 	JL LLLLCLLt.. 	LVV 	 l 	.IJ'Ji. - 	I 

•-L, 	
- ie-LLe.vi- . 

Directorate of Fnforcenient 
T 	1 	K-T 	1T1 
L*JJsi'hvitis Dlklvdfl 	. 
Khn Mrkt. Nw fl4hi7110003 

3 	Th' 5pici4 Pir'ctor (njT.ticr) 
Directorate of Enforcement 
I IlP 	\T 	T1, 11tT1 

Khan Market, New DeLhi- 110 003 

4 	 The Deputy Director (Adnin) 
kILL LL_UJI . iC UI JLUILLjL.LL 

.. 

J.ok NavakEha-van. 6th floor. 
TPI 	1 	1 - 	1.T 	Y 	11 	I f ftM I'.JiItfl 1Y1d1'.Ct. INCW.LICJIU- 11%J UU). 

5. 	The Deput, Director 
Dirø+nrfa of En4rern 3nt 
Koikàta Z6nai Office 	 . 	. . 	.. - . 	•. 
C.C.O.Conp1ex SaLt i2k. iKolkata- 64 

- - 	• 	- 	- 	• 	 . Respo 	dents. 

• 	 • 	.-• 	I - 	 • 	•_. 	- 	. 	. 

• 	• • 	 -• 	,• 	- 	•- 	• 	• 	 •- 	. 	: 	- 	-. 	........... 
- 	 - 	'-- 	-- --- 

• 
----•— 	__••-••-.--t'•4.--_ 



H1  

( 

rr A ri c rr A rrnr ri-  A T'Tr%T 
i.Ji.i- i...=. 	.Ji. 	

r 
iLiL. i.i.1  

.L. 	rilti' Jl ilIM 	$ 	.&Alibi 'ViTh. illb 	yll l lb ll1tlt. 

'T'l • 	1. 	• 	1 	 • 	1 	• 	 1 	1 	1 	• 	1 	1 	17 mis lmppncauon IS inilUC against mc Irnpugncu oruer ocanng .icttcr iNO. r. 

No. A-14/4/2005-Pt II dated 07.02.2007 (Annexure-10) and Praving for a 

direction upon the respondents to consider transfer and posting of the 
. 	1 	. 	. 	TI 1* 	• 	.1 	1 	1 • 	I .1 	f 	• 	IT 	1 

yp.u.th1t twin uwiuiau to r.oiata in mc ngnt or mc '...ovt. or .jnuia, 

Ministry of Finance O.M dated 14.12.1983, dated 01.12.1983 and OM 
iLifpg 9 117 1QQ$ iz wall 	cii a atrta hii frn tw11t 	iii 

gro UIId. 

2 	Jur'd!.tion of  the Tr!huh 
ii. 	 1 J. 	1 	 . 

1. i 	jj.i.GiLu. 	 ij.tci. i. 	 i.i.i.i Gi. i.LLL al/f 	i.WLL i 

within the jurisdiction of this Honble Tribunal. 

3. 	Liniliation 

The applicant further declares that this application is ifieci within thez. 
limitation prescribed under Section- 21 of the Administrative Tribunals 
A / 
ri 

g 	Pi,4 n 

1 	Thif +ha 	 ei1-i7t rif Tiiii ind ac 1eh ha ii aiiHFla f ill fha 

righis, protections and privileges as guaranteed u.nde.r Lite Constitution of 

india. He is a permanent resident of 105/4, Parnasree l'aity, Kolkata- 60. 

4.2 That your applicant begs to state that he had joined in the Office of the 

Directorate of Enforcement. Government of India.. Special Unite Kolkata in 
T 	1C1'7Q 

afJiLei. IlL LVLCL1 .1. / iJ, iL 	F/i. JLLLJ IX.A. Ofl 

merit quota as an Assistant Enforcement Officer in the above-mentioned 

Offlc t Si,iei1 IJnit. Kuiikata. 

i7 



a i 	'rt.. ...... 	.i L.. _.. 	. ..,i..... . 	V5 iv i ni-v's L.. 	 _..... 
i.it..i.. Y LJUi 1}ii 	 'V'- 	 iai 	 ltt 	 IILA. .itJIit 

Special Unit, Kolkata to i<:tm 	zo1 Office, Koika La. On June 1996, he 

was igain transferred from KoLkzata Zonal Office to Delhi Zonal Office a 
r1t 	rr..,.,.. L.. .- 	 - 	 :... 	 c.L 

'I..VV L'LtW 	tJL 1L¼ i 	Vt) .J.Ii .ib LIL IL ILLIt. .JiL.LLl ILL .U.VV*1(L4.I 	ALA- 

Zonal Office, Guwahati- 3 since 01.11.2004. 

4.4 That voui applicant begs to state that on 08.0211997, lie suddenly suffered 

severe heart attack when he was posted at New Dethi. However, with the 
r# I'( 	 ,. rA i- a' ai ,.-l.l-'.,..i 	 ,. a'   17 1 S'S S,?SLSS.t.. 	s:n4; b 	&fl_..L_t .LLaa LS.S_ .tfyLLLn..i-L4rt S 	 ISO LLZ.LL.LLLSLS_ t..&  St . _tta.LS.tt1.SJILLLb 

Hospital New Della anu after slight rewfery he was again acwuued at. 

AUSNeThi where he had under t!one Aneio 1-'lastv th,eration. 

t.. cr 01 JnncaI suniiarv of the applicant issued t'v the samcmiangr 
Mr fli11il 	111 I1 it)ttfl) ()1iDT iafioij (11 (11 Q7 i-p 

S. 	 —.--- 

enclosed herewith for perusal of Hon'bk Tribunal as Auejtre- I 

and 2 respectively. 

4.5 That your applicant begs to state that on 22.11.2002 he again suffered 

severe heart attack; dre&i4er:etKo1icat&when he was immediately - 

	

i4-..,,. ..l fl 1I I.LS i.L,....i D.....-L T-.i-..i-. T/..1 	C. LLI.A. 5U.LLL C, L).LVL 	I iCLLL r% taSLLt liLtiI,U.Ll, 	J.t..ttLat. 

anotner Anglo Ylastv tipeiatiofl was periormeu on 04.121.2002. Iflerearter 
AC

S.  
the health oiidition of the applu ant has started to detenora dã" hVdav.  

Copy of Anglo Plastv Opera'Uon report dated 04.12.02 issued by the 

T&M. J3irla Heart Research Centre. Kolkata is enclosed herewith for 
1 	ITT 	/11 'r.l 	1 	a pCiUSiU OX non OIC IflOUflLU its iinnexnre- 15. 

. f 	Tj...L ------1.......L 	... L... ..L.L,. LL..4. 	1 	(W '.Ar..4 ...i. 	1T_L i...i_ 7-..T_ 
iitt yOtu e};pilLaua LL 	) SLlILt 	LJII I, V7..J%J'±, viu.e 	'.JI 4..Ltr I'aLJ. 

10/2004, he was transferred from Kolkata Zonal Office to Guwahati Sub-

/rd Offkp wffhcnf ormcitipriner fhp ncictr h1h ccrnditions of fIi 
S 

.....L LI.. 	.t.J.. £1...Si 	 ..._ 1 	(U) iUi,I 	C..... 	it... 

	

I I £11 L.LL.l L..IY lILL l ILFI LIIL4 ..LJ.LL JIL 	 ALJJL 	LL 

Kesponct.ent NO. 2 Ion his retention at his flome sta Lion t.oIE.ata Zonal Ullice 



C" 

— 	iL/L..-L.-..i _.....,.1 i....J. iL.. 	 .._.-- 	-.. 	1..... iL.- tJ.....3 
Ji A l'..il.ii/ Ll 4.iLAi iJU.LL,.&. 	 ..iJ33.L .V .A, A1J.. 	iiI..i3I ¼.i L% 	LL  

OUice/iespondeflLS anci ne was compeiled to join at (uwaflaU iub-Lonal 

Office on (JUL2004. II is to be stated that he is staying at Giwaha.ti alone 

	

_i. 	.....i 	 i.. 	.-... 	L.. .L. .....J i... 	..t.:L4... 
VeCaUsc Ii. - iL.' . 	 IUI4- 	 rg 	'v .u. 	 au 

looking alter his old aged ailing mother, aged about 84 years at his home 

town at KoLkata. Now due to mental agony and stress the wife of the 
.-.L..... 	 ..—.-. 	L...L C...... 	L...1.. ._.......... 

J. .a_lJ UW.ii1L LI.JiLL AiaI .7 U$1.i, IUIL }JlSbU.L, ALy 1J'..J. lLiJi( 

and 	 ti constant railing ot emogiobm. 

Copy of represeitiaUon ched 15.09.04 is enclosed herewith for 

perusal ot Fion'ble Tribunal as Aitnexun- 4. 

4.7 That your applicant begs to state that his health condition further 

deteriorated at Guwahati and he was rushed to Dr. D,J. Lahon on 
( , ___._.,1 - --------------------_• 

V3.v'huW IU1 IlICUiUII iteci.-Up ULU Ht WdS duvi5eu 	UIC L'tJ(WI 

constant medical check-up and he needs to be looked after by his family 

members to cam' out his daily work. 'fl.e renort f f)r fl.T. I.;'I'on was sent 
I 	 I 	 I 

k... LL TT....i 	 ------- 	 £.... 	•.—, 

CO e rit.& '..juie 	W 	Vi I I1UcItAVIL WI iLLeScU)' aLUVIL. 

	

.-...i--a 	-.A.....1 ('2 fl.1 (I 	 4...... 

	

'-F' y JL ILiU.LLL i.i .LLL.Lia 	 ID A&iJD'7.L iLLVVlLL( 

perusal ot tioll tle ln)ufldl as Annexure- '. 

4.8 That your applicant begs to state that on 03.01.2005 he ffled a 

representation before the Director, Directorate Enforcement (FEMA), Govt. 

of India. New Delhi, i.e. Respondent Mo. 2 praving for consideration of his 

- 	1 	1 •11_.a. 	- 	1 	1. 	• 	.1 _1 	• 	1 	1 
casc )11 muciu LIflU numimtar1m giounu iinu to mflbiC1 Barn 10 IllS flO1I1( 

town Kolkata. In the said representation he has stated that he has already 

	

ciiffrrl cccrp 1irf f+.ckc twic' 	iwa tet 11 	4- 	Aicri P1ctV — L__S..._ %_ . 	t.. 	. ._ - a_a ..aa_. 	-- a. ----------_.a.. .. a_, a_a..., tea.- a... _La.L 	_a..__ - . . 	a ._._..-..%. — 

- 	1.11 	1 	1 	1 	11. 	1 	• 
wruLu n.n iiileauy u.utagcU ni rtcrt Up to ±%) 70 its P(I lOp Ult 

of special Cardiologist of Dr. D. Kalili of B.M. Biria Heart Research 

Institute. After that he has also filed a representation on 04.04.2005 

w- 



_ 
jjL I 	 14J. LVfl'i.4LL 'U 	 1U JIJ.IJ& 	 ti. 

KoW.ata. 
UI rnrciith1ic,fl dated ti 111 U and L)4-04.05 are pncksd 

_ 

	

ILjWiI.i .jjt 	1ULti JA 114J3.I LPIA- iii UU.L(I as 	 U 

4.9 That your applicant begs to state that on 15.06.2005 during officehours.he 

again fell iii ai. Guwahtii Office and lauxtediaiely his colleague i.00k him to 

Wintrobe HospitaL Guwahatb wherein he was examined and found his 

condition to be critical and inimediatelv he was transferred to Down Town 
/ 

HospitaL GuwahaU for ft.Lrther treatmeuL The Head Office was informed 

all along and as per their advice the applicant was air lifted to Kollczata and 

t T.Z U ii 	1.i'i- 	1$i ('anb'o whorc,iti fkfrd Am'rn 

FLsn Operation was performed on 22 06 2005 He was also advisear1 

B.M. Birla Heart Research Centre to be extra ordinarily careful and he 
1  

ç 	
. 	. 

bd11 c1 	 TP.)'IV 	 te 	"r i1i1  
 

- 
agcTe55ne cusease tt mar time me iqpucant S rnili" us erDarLV 5u1ea

11  
-by the then Director of Enforcement that the avnllcant's health conditions 

ti,i 1 1 3a 	,4ai ad 	 f5 	 t'°  Cl 

ar T(oll.ata bu nog 	 regaid till date 

DIIJA 

4 	.upy 	Cuiu eiw.icae UaLe 	 ibSuei.A jjy ite 
B.M. 

Research Centre, -Koi.kata is eridosed herewith for perusal of 

applicant was not safisfactory the applicant was advised by the Specialist 

Cardiologist of B.M. Bida Heart Research institute, Koikata to take rest 
St and therefore the applicant was compelled to go on medical leave till 21 

April 2006 and availed medical lave for 306 das. During and after the 

aforesaid period that he made several representations before the 

Respondent No. 2 praying to consider his transfer to his hometown 

	

the 	ev1tP did 

w- 



(V 

..L 	 4.1.... 	1.,.....L .......J 	....... 	..L......... .- 1hJ. W4.E1.LL1 LiL of U.LL c.4JiyilL..U1t. 	LV Lii Ihii ii.WiiLLLU• ILL&Y iU.itb LU 

of several represenwUons already subrniued before the Respondent.No. 2. 

Copy o1 represeniaUon-daied 2206.06 isenclosed herewith for 

- 	 perusal of Honble Tribunal as Annexure- & 

4.11 That your applicant begs to state that being aggrieved due to non- 

consideration of his transfer to his home town at Kolkata, the applicant 
TT 1 Lppr.ML11.eu  u n ds uLl ,ie irlounai oy i ng an 	1' LuvO, prctyfflg 

for a direction upon the respondents to transfer the applicant from 
(i - t fr T(i1-f - 	hi htmttu. 	 , 1isi+1 

interest of his fainil niembers including his old age aiThig mother, ailing 

wife and two children. However, the said O.A. No. 14/2006 was 

disposed of on 
 

01.0&2006 at the admission stage with a direction to the 

respondent No. 2 to consider the representation submitted b the 

applicant with all -sympathy and pass appropriate order and communicate 
1hi .1n1p fi-  t}u nriiçnf- wifhirl fhrpp rnnnthc2 frnrn f3u dtp nf rpcpirt- nf --:"-ii-------------------- ---------------------------••-• ................ 1 

t.L.. .__.I - 
U Ub  

	

(11 ii i. 	.. 

	

V 	JJ. 1.jL 	Li 	4. 11J 4.LLj Z 	J4..4.L 	I.4.  

herewith for perusal of Hon'ble Tribunal ts Annexüre- 9. 

-. . 	 f 	1 	 • 1 	1-. 	 1 	- 	1- 	% 	 I 9.A 	ixint nnurn nt, rcn rwrn u iuponu.nt o. 	regwng 
compliance of the direction passed by, the Honble Tribunal on 01.0.06, 
the i1t la 	r+1 PHH- Me fl /9flfl in C) Li Me 1 R4 i)flfl( 

__...1------------i - .--  C'1.i 	- -. 	 -.--  r1UYYY ti, Ut reZpIJI1Lt11.W itiCU dit tjiUf UI (.U.LtlpLtd.Re U4UtL Ui 

before the Hon'ble Tribunal, wherein it has been stated that the 

representahon of the applicant has been considered and disposed - of 

eventual1v the Honbie Tribunal on 19.03.2007 was pleased to dismiss the 
aforesaid Contempt Petition. 

- 



1i? 

Pki .:i k.-. 	 it...i 	A..1.. iL., C' 1) 	. •li /':i,.. i.... C'i  A rLr,.. 104 
IlLiLL IL lb bLaiA.& LiiaL %FIU.L. L1LL -.i. i'.LJ. 	oUVV ILL '...J.t- . iNJ. 	 VU was 

pending beiore Ifle t1on bie 'ribunal (lie Ueputy L'i.rector, Uftectorate 01 

1rcementt, New,  L)eth.i vicie his impugned letter bearLng No. F. No. A- 
14 /4 /)(Ut, m. TT 	 1V7 IV) (Y7 1.. 	 . 
ir/ */ JL3J1 L Li UJIL&L.& UI .U,,Vi ILL1b LLLLJb ILLI4iUL,iiiV IJCLL 	play i UI 

the applicant for transfer from GuwahaU to Koikata on exlrème 

humanitarian and medical ground. It is pertinent to mention here that the 
L7_,'Ll., 	 .zi'., 	 J.,i.,.J 1)1 (tO (i ....i....1 ik... 	....J...i Al— 

hUlL LFW II1LJU,Lt.4i ILL II. b L)1UL.L a.A.AA tji.LJU.UU 4ji LLU. LILL iLbO. AL.ILL i4U. 4. 

to consider the transfer of the applicant witn all svmpatny but the 

respondents have rejected prayer of the applicant on the agie ground of 
— 	..; -" 	,—., 	•' 	— ._' iL 	 i-- 	Ti 	 l- l, 

LJLLIJLLLj JiLJL.C}) LII IC1I LIL.LLL.LLLI. 	UI LILC 	.CLUJiaLC. It. ICI ICICV U.LL IA) 

mentin here that restructuring of the Directorate has no bearing with the 

transfer and posting of the applicant from Guwahatt to Kolkata ott. 
l_ 

CALICILLC LLLC..LLL.a.L 5lJL&LLLL1  ILIIJIC Z.J b1/ IL'.JL LLLC I iIJii. JIC iI.LLII.Lt.Lct.i t. LCLLCLL LL.0 

respondents to consider representation of the applicant with all sympathy. 

Be it stated that there are approximately 7 (seven) posts of Enforcement 
9:...7.. 	 .1 	......1 	-.. 	V1.i... 	 ii. 
IV UA 	V at..cLLtt. at. L..VILal '..l.L.LLC, .L'.Jj4..a La,, i.ILCI CILIA C t&.Ci C I 	ILl.) 

difficulty on the part of the respondents, to transfer the applicant from 

Guwahati to KoLkata. more so in view of the fact that senior Consultant 
(._,;L 1.-,..-.,i 	-.4 0 1LA D..1.. LL.......i- 	 -...,. V,.il.,-.i., ..... 1.., 

0j.it. LIt. tJ.,l i)L$I I ICI i'CL',.J '.,CILLIC, ILLILLLLL ILL IU. ICJ:;IJI  t. 

dated 22.06.05 (Annexure- 7 to the O.A.) suggested the applicant for 

regular. check up. to be extra ordinarily careful and should avoid worry,, 

17+ ('77,1777 ,l'flel 4,%'d'l4fl# fl'fl 1'7L fl,17 4 VS'S7 4_fl .wntrn'nl- 4_1IIS fl'#lfls'rrtSflfl .'%,€ 7 .*.W#flni7 Tfl  V 	LLL,. LCLLLLILL LIt. (#1 	. t.J L'3. C V CALL LLLC I.),. LJV.J 	LII LLVV.A C,LV C L1CL1,C 
I 	 A 	 A 	LI 	 Lit.) 

and this fact is well known to the respondents but the respondent No. 21  

knowing fully well the fact has most mechanically issued the impugned 

,,...,4.... 	 (r7 11#)  /17 	ft 	•,.,..1. 	1-; 	 r4..7.L'77.'7.,fl'7.. A#V177# 
(IL LLCA LLCLLCL.L LI! 7J Ill - ,tL5 . LLL_LL Ltd LL,1Jfl LII, LLLC ,L C #7LLLLC,LLL 	ILL 

impugned ordet uciteci 07 02 07 is arbitrar unreasonable, opposeu to the 

pi'inciple of natural justice and the same 'is liable to he set aside and 

(_jt.LCILLILCLL. 

,-t1 -l-t.ø j1it1,ja-n-1 etirtoi # ttwl 07 1)? 1)7 ic cmrl,ic hrpwif1i ri 	Lt7.. _...La.Ljr 	0 	- tS...t 	LL I. ..7.L 	.  

1 	fTT 	/11 	1 	1 
ror peru sai ox non oic inounu us ii.nntx.ire- iu. 

$#w-evt 	•OLi, 



	

4 14 	PL 	 L. 	i.L 	 _ 	 -J £ 	1:. It*  

	

JLIA 	 . , 	LLLaL ULC 	. 	. 	 at 	ia, 

'such as floice station posung uici weightage br Central 

deputation! training abrpad and special menfion in confidential reports to 

u 	 viiuitiu. (YVWark employces who have Oji& it.j. 

uyect Len ure in N E Fegion The relevanL portion 01 the G I M F 0 lvi No 

20014/3/3. IV dated 14121983 are quoted below; 

'i 	Tenure of postirn/deiutation 
"" 	i" 	e'4 +on,vo 	 nc 	 - 've n#h -a Vt/ 	 t I_ It 	t 1141 IS. J I 	& S.d.' I _EI, VS. 

.i ..r 	.... -. 	 - 	 - iv ,?t.U:b Of 	sr uf z. t'ur 	ts 	jur ujjicr tU-n iiiurt. 

Than iQ yea rs ofservice. Periods of kave, Irmnin, eu , in txes of i5 

dais per -year will he excluded in continiiing the tenure period 	rd 
1ZDt7 	(')U,'o 	it'i /,tflll)L1hflll 	 hy,d  paa:n. tjj14_z.ns,;;zI. I_S:1S,.j,a1.2.&IIz& 

I/f 
14VI fa;a.:.E 	11.11. aJJnan:s$_t. 

- -------------- 	-- - ---------- 	 - - 	- - uoOOe'IiuLy V CUflbiUtTU JUT flUb uIi W 1 bUSL-W! Uj LI LCLT (JWLCt (4b JUT US 

possible, - 

The period of deputation of  the Central Government employees to 
1.f i,.1 M4  S21t-t,..t/ V-S. 1LEdfit 	siLt.- 1 ti_i Li 	LaL4.CVC I I-I 	, -Li_tS I, (A..5.11 	C.flC1 -C4( 3M 	- 

'a 	1'1 	- 	I 	• 	11. 	.• 	1 	 • 	I.  tJt uT 	W11iL tan Ot. 	in cxt.'ptwuW Lueb in 	UC.leb UT 

public serrice as well as when the em plovce concerned is prepared to stai,' 

longer. 	e admisib!e deputation allowance will also continue to -he paid 
t.jLI. !.IC1 .dJCL a.', i_IC jJL.LEd4LEd_rjI C?1./ C..i_i_rrLCIc i_I. 

(ii) Wightage for Central deputatiofl/training ahad and 

speda mention in confidential reports 

Sa.tisficton, performance of duties for the prescribed lenure in the North 
east shall be - given due recognition in the case Of elikible cificers in the 
naHor ni. - -. 

.11_it_Li_I 	 - 	 - 

(a) Promotion, in cad iC posts;: 	 - 

Deputation to central 'tenure posts; and 

-Courses of training abroad, 	- 



T'L.. 	 - . 	 ...0 .. 	L...z 	 ...... .J...., 	....z 
A iV ~ i.tWiU rqMrv1w1Li. Uf 	L(1.i.,j, fAi 	 1v...A .14 A (4.fi 	frVb1. 

t'aween two cenrT(a tenure aepu.tiawn may UUU OC TeU4XeC4 to two year t5 in 

deserving cases of meritorious service in the North kast, 

A specitk entry shall he made in the CR of all the einploijees who 

rtrLtrrA4 i4 J14U Lt-fLI1it Uf ot,f(fl.Ci- L Lflt, 	t'f 	Ld41bf1i i\t-x.Uti LJ i.flUL 

Cadre authorities are advised to give due weihtage for satisflzctort 

performance of duties fhr the prescribed tenure in the i\Jorth-east in the 

matter of promotion in the• cadre posts, dejmfation to Centm! tenure post 

and cou;rses of irainin abroad. 

	

1.A 	 i-I- r 1K 	 11 11 1OQ 
.fl 	£ 	SJ 	LLL 	.j LLOLL 1.CtL.1. 	 L LLL 	 . . LL l.CL1.%.1. .L. a..... .1. 

which was subsequently exi.ended by the O.M, dated 1.12.1988 as well as 

by the O.M dated 22.7. 1993 and the said benefit is stiLt in force. Therefore 

it. is quite dear that oLi completion of two years tenure in N.E. Region, a 

civilinn central Govt. employee is entitled to the benefit of choice staUon 

posting. The applicant suffered three severe heart attack and-: 

subsequently three Anglo Nasty operation was done and he has taken all 

'Lite troubles and carried out his order of posting and joined at Guwahati 

and has already served for more than 2 years in this difficult and remote 

corner of the countr. It is pertinent to mention here that the applicant has 

completed his tenu.re at N.E Region on 01.11.2006 as such he is entitled to 

choice posting at Kolkata on humanitarian and extreme medical ground 

as well as in the light of. the aforesaid Office memorandums issued by the 

Govt. of India from time to Lime inview of the fact tiial.approxiwiely 7 

(seven) posts.of Enforcement Officer are lying vacant at Kdkata. 

Copy of the OM dated 14.12.33, 01.12.33 and. 22.07.93 is enclosed 

arA75fh fr-r i- i-ii1 , T-TC11'h1j3 Trihiii,1 as  A iiii.wii* 	11 

41.5 That your applicant begs to state that when he . fell sick at Gwvahati on 

I 	1L (Z TL... 	..... 	 i.   
LL 	V 	 JLi]JI.LL_t U.J 	 i 	V LL'X .JJLJ 	 1.c. i. JLLL LJ. UJ. A.'J'J.J 

21.04.2006 at the advise of Special Cardiologist and this fact is well known 



I U 

1, 

..t..:L. 	t_ 	ru,. 'i /'ihc liLl 1/lJilutj. LL.&I. 'sVIU.l.. 	UJ&iLLI,liLu 	.jJiy ILl ..i i'.lJ. JI1f fJJO, .iLL 

responten is have suppresseci the a bcn e Iact and have taien tile plea Lila I. 

the applicant has avaiJed leave for 407 clays during his posting at Guwahati 

	

area I&u lcuwiy avvoikiveldi JOW: Ica-0-d.. ii; 	 w 

avan rnecucal leave aiier 1acni three severe neart aUaUk and last one on 
15.1J6M5 and thisftct was intimated to the respondents by the applicant at 
l.LL U.ULL 01 	 UjI illII.UIj 5iUULIA. 11IU AI.iiyiLj ULI L?IiII,iii. UI 

noice vosting to the applicant on extreme medical cround on the plea of 
avaiuing leave of 407 days is not tenable, more so in view of the fact that 

1*.-ã 	) 	 . 	 ii.,.., ,4- 

	

aiJIJJJA, . - .ta 	A 	 I.JW. h. V 	.J £LLIJru.LL, CLI. '..J L&bV Ct.LLLL,L. 

Therefore, he is entitled for choice posting at KolJata on extreme medical 
ground as rreii as in the light of the O.M dated 1412&. 0.lJ28 and 
1'7 

,j 	
7,111

'' 	

- 	 -I-IfP 	 1-S 	
'- 

1-i -c i4. 
-.

- ''F  
1 • 	I 	 t 	I 	• 	I 	 1 	 • 	 1 1 	1 	• ciatea uj.t.ui ne. suomittea a aetau represerlwnol-L aaciressea to the 

DeDutv Director Directorate 01 Enlorcement New Delhi vravme for 
transfer at Xeijcata. Jn his Tepreenta -Hni dated 07.02.07, the applicant 

- I ' 	- 	.. 	I 	I 	• 	I 	• 	• 	I 	T 5• 	1 	••• ''• 	 • 	ii 	I 	I 	I uireraua. srarea mn ne visitea i-react '.imce at rew uei.ru aria naa 

personally explained to the Director of Enforcement about his health 
conditions and the inconveniences facing at his present pace of posting at 

Guwahati and he was directed to hand over all the medical papers to his 

I'.A. with -the assurance that the matter will be looked into for 
consideration. But all became in vain and his health condition was not 

1 	• 	11 	'rl 	 1 	- 	• ' l •l 	•. 	•• 	'I 	1 • 	COIIS1UCICU at an. irie appncarn iuso statcu mat in rae. mean time ne nas 

completed two Vears tenure at North Eastern States and he deserve his 
1 -T1',f f 	h1r1-I 	f- hic 	- c1-frcy 	f iw 	C1Ijltir r-ec L.Lo...L 	2C.. 	.C_L..L L. SLt._% La. £._..at a._& 	a._.t -. •LLtJ S a.%.t •_L 1..a.  

• 	f 	1' 	1 	1  is going on, as per ovr. oi mT uaa oruer. uare 1  u 	inerelore, me 

applicant oncagainhumb1v submitted that the H.O. letter as stated. above 

	

1If 'rD.-11w5f 11( f'43r3li1 i'lm'clf b 	d'3(lofj lti' rn:!V kip(lltT bc - 	- 	flt_ 	£.t_Lflz. 	Lt.a..ana • _S___S 7. 	- _7_a.t_ 	-- Sa. -S-ta._,, 	 a. 

withdrawn. 



Li 

L. 	 .. 

	

jI I, JJL1 LU.I'.i.LI II) IflI.L1L&IJLL IL'.:IL Ij.L.4.I UI'.. 	J$34.. '.jLI. LU.t., .IIJJ'.&L .J y L4TZ,J 

months of service at his credit and at this fag, end of his service career be 

deserves choice posftng in the light of the recothmend_tion of the 51h 

	

1_L 	....Ji- 	 1iC. 

	

I tLy 	iiW.LIlIJ1L, I/Ill. I.II'. .u.LLC jta, QCI.fl '.A.CIUCU IO ILL'.: 	 CiI.L wi 

the reasons best known to the respondents. 

Copy of the representation dated i2.02.07 is enclosed herwlih for 

perusal of Hon"ble Tribunal as Aimexure- 12. 

4.17 That most surprLsmgly when the representation of the applicant dated 

12.02.(17 is pnding before the respondent, the Directorate of Enforcement, 

Govt. of Jndia, New Delhi issued Establishment Order No. 04/2007 bearing. 

letter No. A4414105 dated 21.03.2007, whereby 28 Enforcement Officers 

have been erred at various stations, amongst them one officer frOm 
_4: 	.i.. 

II.L, ULCIL Li. .fl,.ICItL'..i. i orn. S..... UV *.U.Lii. U. 4.1.) rUIi'..L LIl I) UI, the 

• 	request o.( the appik'ani for his . transfer [torn Guwahaii to .Kolkata on 

extreme medical ground and also in the light of O.M dated 14.123 has.not 
1.. ...........3 ......J I..... Ii. 	 .....4.....l.. ..l 	..... 	 l... ..0 i.L.. L. ,..i. i.Li- L ufl LUfl1U.CI'.0 LJy LILQ lepOnLI'.iL4. is. sILL UI yi4.1.: Ui. 1.111.. LS.L4 I.L(4.LI.ILC vsi. 

• 	assured by. the Rspondent No. 2 thai his case wifi be consideked It is 

relevant to mention here that the Honble 'Tribunal dismissed the Ci-'. No. 
n 1')fl(1 	... 	in fl') (V 	 Lt....l It. 	 I.-. 	t. * ... 	...i.( 	lL.. 

..JU/ .UUU VII JL7.LA).J/ .U.LILIIALg ULSLI ILL'..: - 1JILU'.:fli. 	lLa 	LCLI'..8.4 ILLS.. 

represeifla Lion 01 the applicant and We order 01 transler and posLLn' has 

been issued on 21.03..07 liappear.s from the order dat-ed 21.03.07 that the 
C.iL.......1.: 	it... 

IUI.4.8.:ILL LII UIIL.: lLsLLLI.A '.A1'..& LL'.J4. LUlW.IMCI ILL'.: play Ci Oi 	sIJJpiicanI. .iOi 

transfer at Kolcaia on the ground of ongoing process of restructuring Of the- - 

• Directorate but on the other hand respondents have considered the tansfeE- -. - 
...4XL.._ 'Vt. ....0 - 	 Li. I ..i ....:.J 	C 	£ 

I IICILIOIC,. IL lp1.FLsI.LS Utal. LICIU..AI 01 F1-1 uly LI 01 

transfer of the applicant to Koikata on extreme medical ground as well as 

on lunnanitartan ground on the pretext of process of restructuring of the 

..i-L4.....-.. t.....i 1.,.. 	..*.. i-i.,... .....,..j.: .. 	1.' 	1i4i. 	1 	£ 
1(8.) I.LLLLL 	4.) LII 4.4.) LIItY LLL ay1.)11C41r1L ILLS LS.1LLLJ. ILS. 4..JCIIflI IJI 

transfer to Koikata on health gionnd, moreover his reque.st for transfer to 

I - 



i.i 	 y uy.iiy LiOiL i.i iLbyi. 	 .CLU Wi 

I-1on kiie Iribunal victe order claLect Oi.Ut.Ub. therelore, action 01 the 

..esewsideinc Is ,Lndictive and rothing hut to bar.iss -irc nenfally iiuiss 

Lt 	1....J. £..... I.j. i 	 L L. 	 L.. £.3 fA 	104 /'i(W4 
itL 	 WI LL IeLOL iii. 	yyi.Iu. 	iw.i 	 INU. .iQ±/ 

as well as C.P. No 30/2006 before this Hoifble Tribunal and such action, is 

ill motivatecL arbitrary, opposed to the principle of nati,iral justice and 
L . 	..i 	L. ......4 	.,.L..-i PLA 	IL.. 	 ..I 'I.... 

ii...L'iC ..., 	. DiC 

pleaseci to set aside and quasi-i the Impugned order dated W.UL ZOO! and 

thither be pleased to direct the resporeiits to trapsfer Lhe apphcat frcuri 
i.-. VIii- 	. 	.,- 	..... 	C i-I... 	 . . 	o 	e 	, 	. 

medical ground and humanitarian ground and also in the light of the O.M 

• dated i412.1983. O112g and 22.079R and till such time at least ore nost of 
-14V V.-IL - 	1I.-t-- 

• L.IWJI 	 c. £...JIli 	 I 	 Ip . V 

Copy of the estah!ishnient order dated 21 .03M7 is enclosed 

herewith for perusal of Hon'bie Tribunal as Anneciure- 13. 

41) '1L..i. L... 'iL. 	 L'....L.. 	.1 	 .._. 	LL.. 	TT.....'Ll.. 

	

-t.A) liLiti. i.LL i.Lie bLULUiU 1it4..Ib alLu. LilU.iiicULi.tb ULLa £IUIL IJI 	iIIIfL&ilcti 

entertained series of transfer and posting cases and passed orders directing 

• t-h 	rrwniilntr f 	1 	ridp eh*,iep 	t.ifinn nnc'1-in -to flip Cpntril -......i•_______'___• 	-.. 	I-..... 	............... -- .... I . -------- C' 
I 	 --1 -------- -L 	 .. LL., veflaneiti. i..IVuIiuL tnI.pIuyee Wnu iue pui.ei.t iu uu.s ieivn iry'uutiu.ve 

the N.E Region, mention may be made of the Judgment and.order thted 

Th12.2002 nassed by the Hon'He Gauhati Hiøh Court in th€ case Shri C' 

7E..... 1---- - t7. TT...... 	.1.. Dtb'vV iui ivieitguiuLt - V - OIUVIL Vi £UUL4 	.JiS. 

No. 3577/99 are enclosed heiewith and marked as Annexure- 14. 

•I 	..........1.. . . - (. -- .1.. 7T.. _It7 . 1' 1, 	- .- 	- --- --f... __.,1. ._ -. ... 	- 	.1. IILELL Ii i a lii CitDt wE U huh W itILAfldi IC' Lii ij.th% With it) pruLet.L site 

right and interest of the applicant by pa-ssiig an appropriate order 

r1iffrnL,+hii 	taif ipHiif fo 1-ho 	lieiiif 



i3' 

	

Vfl 	 ....... 	.J 	L. 	£ 	C...---.- 	i--- 
I II.. Wi. afyiJ. u.Oi .i rn.c& L.U1La1i&c a..LLt •14J.L U.I 	 JJ.  J I.L  

	

5. 	Gtmnids for relief () with lega! provisinns 	. 

n. 4-3. -.4- •hn 	 rn',.4- r ., 	 n. d-.s • nfl.4 ',, 4 	.'.n.. rarrnl 1, n-s..4 44, - - 

	

,.i. 	A SJL ACt 	LLL Ct±/lJJJ..Cl.1.LL LQ t ALAJ. 
. 	LA LLLU. iL(51.L f,'..JLL 	 A5CLL C&..Cs 

on three: occasions since 1997 and whil working at Guwahali lie, suffered 

heart attack on 15.06.04 an at present he has completed more than 2 years 

service at Cuwahati out of 2 years fixed tenure as. per O.M dated 

14.12.193, as such he is entitled to choice posting on extreme medical 

ground as well as in the light of the O.M date 14.12.83, 01.127 and 

'2207.98. 	 . 

	

c 	• en f1f' ft C 	-,- 01t of B.  M Birla Warf Pr1i 

	

I 	 .3 	ftr IA ........0 ... 1 	F A 

JIU¼ •1-.Ulina iii illS rpoti. UALeU '.L.UO.U) V-sfliteXLLte-  o w ulC Jd-i../ 

suggested the applicant for regular check up, to be extra ordinarily careful 

and should avoid -worry, hp.rry and tension in order to prevent the 

OrO°rEtSS of aeresslve disease. Therefor aplicani is iiLiinatel.v entitled 
.L 	0 	 ¼.'t' 	 .1 	 - 	 .1 

for choice stafiofl osting at his hometown at Koikata for better' medical 

facility and care, which he has been deri.ed vide impugned order .  dated 

U' .U..UJ. 	 . . 	. 

V.-., 	CL 	i.1-.. 	1.n...i. t..s. nls ..,l- 	 n..-.4-1-sn n' 	 nA 

	

••j 	J.;J4- ..LLa, W.C- .LL . AJJ_cuA. AcI. 	 .. 	 CLL .J 1j11LIL1 	 ' LU. 

'ciedit and at-this fag end of his service career he deserves choice posting 

in the light- of the recommendation of the 5th Central Pay Commission.. but 

3.- 	.L 	i-. i-3..-. 	L..... 	f.-... -1- 	 L.-. 	.. ii 	ii.o. tIL 	 AJ i.jI.; 	 Lj.L AorLc l..' 	JLY0. A LJ 

the responders. 	 . 

	

54 	For, that? the ongoing process.oestntcturing of the Directorate cannot be 

cround for denviiw the transfer of the avDhcant from Guwahati to 

Ko!kta as such the impugned order dated' 07.02.07 is arbitrary, 

unreasonable and opposed to the principle of natural justice and tne. same 

is liable to b set aside and quashed. . . 



e 
L¼. ii.iL iLI 	 1i. 	 IPi 	rL 	..Li iLI 	iJ 	LJi%_ 

s,aLioii posting at Kolkata as per O.M dated 14.12.1983, 1.12.1988, 

27117 1tq4  icii-t by the (civf of JMi. Minist-ry ctfFinrncc. New fllhi in 

.....,.1 	 ,.....11 
4il i..Iili.Li - i.JA1 ..i VV.jL a i 	&iLLi ..c.ti L. 

5.6 For that, the respondents in one bond did not consider the prayer of the 

applicant for transfer at Kolkata on the ground of ongoing protess of 

restructuring of the Directorate but on the other hand respondents have 

considered the transfer of inasmuch as- 28 officers vide Establishment 

order No. 04/2007 dated 21.03.2007. As such acUon of the respondents in 

denying request of the applicant is ill motivatecL unreasonable and 

arbitrary. Therefore, the T-Ton'hle Tribunal be pleased to direct the 

respondents to. triuisfer the applicant at Kolicata on extreme medical 

around as well as in the liht of ON dated 14.12.83. 01.12.87 and 22.07.98. 

	

.7 	For Lflat, inasmucli as V (seven) posts 01 tnlorcement Officers are lying 

vacant at Koikata, therefore there is no difficulty on the part of the 
i.- 	 i1. 	 - 	 £ IL.. . 	yiii&.ILi 	 ji4j,j.A II 	4yyLL(...4iLi. Lii tilLy i)IL OL LL(i. iXizu.ii 	V LiLLi 

post. 

	

5.8 	For that, the applicant has left behind his old aged ailing mother, his ailing 

wife and two children at Koikata alone and the applicant is in constant 
worn' and anxiety over the well being of his family members. 

For th;t f-hp rprwpipnif-irn f th .rnntitnt h høn rpipei-pd in i ervI-ir - --. 	------ ----. 	-.. 	- 	---- -------- 	--- 
 

-- 	i1' • • 	....................... 	-- 

...I. 	iL.1 fl 'Afl, 	i... 	 L.. uuiuLijer. Ly iik mtpu ruu 0i4.iCi 	 Lu it ti1 £UU1UctiY 

manner on the vague ground of ongoing process of restructuring of the 
T')i TP('Ii)r.I f-p 

5.10 for that applicant is suffering from teision. heart ailments and mental 

torture, and as such deserves due consideration in the matter of transfer 

and posting at Kolkata on extreme medical ground. 

11 



1: 	 15 

r%1. ....C........_......4.. 
UA UI L1A 	exil k 

That the applicant declares that he has exhausted all the remedies 

avaIlable •tc, and there is no other alternative remedy than to file this 
-. 

Mers io pivo'sly filed or per'hg wil w ol'er Cou!t 

	

• 	 r..i_.. 	_1._ :L: 	--------i 	 rYl'.__ f• 	A .ixie lappUtCuLl. iwuter teiires ULtL ive dncL e)aepL LLLtil 'J.Ii.  

th4/ Ut 1 , he hu not prev1oubl' tiled any application, Writ Petiti.on or 
Suit before any Court or any other Authority or any' other Bench of the 

-4J4_..L__ 	...,1_ II±UU.LLCLI ieaAui1L ULC WJL uIItU.tI Ui (iU c4FpLLtLioi fbi Ct±L 

appuiaioh, Writ Petition or tiuit is pending before any of them. 

PII1L( c I 	 (i., 
V.. 

Under the facts and crcunisiances stated above, the applicant humbly 

p1 avs that t our Lordslips be pleased to admit this application, call for the 

records of the• case and issue notice to the respondents to show cause s to 
why the relief (s) sought for h this application shall not be granted. and on 

perusal of the records and after hearing the parties on the cause or causes 
h- din'urn 3t ploar.13A fc crrirf -h1 

&l That the Hón'hleTrih -tLnai he pleased to set aside and quash the impugned 
7T,... A 14/4 /')(It 	lii.0 	 1I 	[7/A. 	.,..aS.L 

Ai.&L 

) Th 	13y 	-rl' 	Tiiliii-r1 kp i'lc-1 l- a4i'af 3i 	 }r; +i'.twfi. 3 .aa a 	* - 	 . fl - 	t 2 	 La .Ltt :.. 	 tt_ 21..t.t 	 tt .1. -1. at at. S t.&r. -. - s_at.; ta.. at. L.a L*5;a,.... 

the applicant t Kolkata with inimediate effect on extreme medical ground 

as well as in the hlit of the O.M dated 1412.1983, 1.12.1988. 22.07.1998. 

issued hy the Govt. of Thda, Ministry of Finance, New Delhi. 

	

&3 	Costs of the anr,lication. ii 

	

&4 	Any other relief (s) to which the applicant is entitled as the Hon'b1e 
Tribunal may deem fit ar1d proper. 

gj• 
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jitmi JL4L 

During pendericy of the applicttion, the lppliclnt pniys for the following 

interim relief: - 

9.1 That the Hor(ble Thbuna1 be plea .sed to direct the respondent to keep 

vacant at least one post of Enforcement Officer at Kolkata till disposal of 

this apviication. 	 S  

n 
. 

	

a 	T'L1. 	 i.L,.i. IL... 
I I( 	. UI 	I WjL W 	i £IIJ 	L' 	kJ L LJ 	S.&LL 	L *..L& 	I C 	JJiLL.LU.) 	LLi 	JA 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 

I.-... 

in 

11 Pi44'iibr tf the !J'J)  
• - I.ON( 	 9a-o0 

II) Date of Issue 	: 	O 	O I. 
ill) Issued from 	 : G.P.O., Guwahati. 	S 

ZVI 1) 	.LI
aL 	S 	 • 	 • 	 ., 

11. List of enclosures: 
.t 	t3i.ViL Lit ule UL.itA. 
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VFRIFJCTION 

I, Shri Frdbir Iumr Ds, Son of Ltte Prdyut Kumi4i r's, 4ged ilbout 56 

years working as Enforcement Officer, Office of the Assistant Director. 

(I.. AT 	 P 	I 	?T 	1 a 	 - 	 .. 	- 	o. ., 

• House No. 20, Rajgrh' Roid, Guwtheth- 3, do hereby verify thit the 

statemen niadein 1-'aragraph I to 4 and 6 to 12 are true to my knowledge 

and those imde in Paragraph 5 are hue to my legal advice and I have not 

uppresed anyiuLeriai fcL 

And I sinthis Tcrfficalion on this the 9 day of March 2007. 

• 	 •, 

A 	 • 

	

A.. 	 •• 
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CARDI() TIIORACI(' S('IENCFS çEI'FIE 
• 	 DEPARTMENT OF CARDIOLOGY 

AI141dia Institute Of Medical Sciences, New Delhi—f1OO29 
/ 	 WSCUARGE SUMMARY .
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iOSPITAL COURSE AND CONDITION AT uISUIIAIU;E 
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(ExLraU) 	V 	 V  

I$,M, Isirla IlearL i(esearclI Centre 
111. NATIONAL LIBRARY AVENUB, KOLKAIA-700027 (INDIA) 
Phnm £17777 A7Qfl 	Thv (01 \ (fl' FS671,U)fl 

.PATuNr 11) 	 •: CA 2 	51853 	
V 	 V 

'7 A?tifl 	 • D DO AD1D VD T' A ( 
V 	

VA 	
j,• 	__ •VV 

AGE 	 52YRS 	
V 

PT aTV XTn 

V 	

V  DATE OF PLASTY 	04DEC-02 
('flNSIITT.TANT rAPTW)TVc)(TST DR T) KAT-IAT.T 	flVrJf 

VT-S • .- r1  e",y- A na nflnrrst , 	 i atnr r 
i)I1L L'i JW1V1VIiIZ1tJJN 	 -iN%JV-W 

DATE OF DISCHARGE 

PROCEDURE: 	 V 

.IVIe tugni temoral artery ano right ternoral vein were cannuiate(t using 1 tr & 6 rr V 

Cordis Sheaths respectively by using se!dinger technique. A JR 3.5 cm guiding catheter 

was engaged to the RCA and' due injected to onacffii the artery which showed 8€) % tight 

lesion in the proximal one third of the RCA immediately after its origin. A 0.014" Hi- V 

tn..en.a i) ,.In., no n,u,eIa nt0 fran .nnna.4 an...san ti. 	.ta saf t1. ion..... aaet 	1 
LAJ.ZA..A.' 	A'AJVL. 	 ILLe sL... 	 AVLL - 

. 	- 	- rIDs 	V 	ft F A 	- - 	* g,.l 	IL.1 	 - 	J 	V 
iL Ut4 SW 01 U1 fiJ. A j.0 f 1. 1iflt .A-t) iVIWU 1$Th 14.1U4 SL4JflL W4 jJ0b1L10flX1 UVt Lfl4J V 

RCA lesion anddeplovcd at .15 ATM pressure for 60 seconds. The sienL depioymenL Wds V 

successflil and the lesion dilated well. The guiding catheter, the guide wire, the balloon 

were all taken out keeping the steifl in situ. The post Stent PTCA course, was 

uncomplicated and uneventfi1 and the pati.ent had an uneventful recovery during the 

tAtV. 

RECOMI'vIENDATION: 

Vf 	0 Wdih ATF- , I_., 1 	' k.Lfl 4 hiY. 

To avoid saturaLcd fat food. 

To take medicines as per prescription. 

Regular check Un. 

Sd!- 	• 	V 	• 	 V 

DR. DH[MAN KAau MD, DM 
SR. CONSULTANT CARDIOLOGIST. 
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Ironi : 	P. K. Das, 
liii I'orcement Officer, 
1)irectorate of' l.ii f)rccneli1, 
Fs.olkata /oiial Of't'ice, 
K)Ki\lA. 

vAN  Yq  c!:. x  u  P,  ~.  41 

The I )i lectol, 
1)i rectorate of ,  l n loice Ii lent, 
Governn'ieni of I nd i a 
Khan Market, 
NEW DELI II 110003. 

TI IROUGI-! PROPER CI -IANNEL ) 

Sub: Prayer for relent ion i ll Calcutta Zona I (.) Ilice 
( )ii I Icalt li/Medical A irounds. 

\V it Ii (Inc respect I wish to bring to the k I iid notice of' the I)i rector ol 
Etiforcement, the few following words for favour of kind consideration and 
necessary action. 

i'hat, Sir. I have su flered from two severe heart attacks once while Ihave 
been serving in Delhi (1997) and agaii wlii Ic in Calcutti (2002), and both the 
times gone on operations (Angeo-plasry) and on both the occasit)ns were 
deployed \villl stents. Since then I have been under strict dieting, strict living 
patterns, medication and sustained medical care of the Cardio Specialist of' 
SSK M I lospital, Ca Ictitta. (Relevant doctiinents enclosed). 

Ihat, Sir, lll\' Iwo minor ('liildrcii are pursuing their 	educaliopi in 
('alctitta,and iiiv dependent iiiothei (78), a rheumatic patient 	is nuder lhr 
constant physical care of ,  my wi f and a sliil't at this stage would disrupt the 
entire fl -agile arraiigeineiits. 

I'hat, Sir, ii' I am retained in Calcutta, I wou Id save jeopard zi ng my 
critical heart ailment, continue to undergo the ongoing treatment I i\'ing/cliel ing 
arrangements, save disrupting my children 's education, attend to the 
welfare/medical requirements of my mother and save my wife from all the 
agonies that iii ight emita i I to her from the sh i lii 11g. 

In I lie ci Icu ilist amices it is earnestly prayed that I may 1< I iid! y he let a ned 
under ('a I cull a i.oiial 011ice du ring I he fig end of my career. 

H Y JS 	 'oius faithfully, 
Enclo: Medical. Reports. (u I 	 : 

Dated: 1511 Sept. 2004. 	 (P. K Das) 
[NFORCFMINI' OlTft'I:R 
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From 
P. K. Das, 
Enforcement Officer, 
Directorate of Enforcement (FEMA), 
Govt. of India, 
Guwahati Sub-Zonal Office, 
Guwahati 

4 

\NUE (€)Q) 

The Director, 
Directorate of Enforcement (FE MA), 
Govt. of India, 
Lok Nayak Bhawan, 
Khan Market, 
NEW DELHI 

(THROUGH PROPER CHANNEL) 

Sub Prayer for consideration of Home Posting 
- Req. 

With due respect, I may like to bring to the kind information that on 
02.04.2005, suddenly I was feeling very much uneasy with slight 
breathing problem. In the early morning on 03.04.2005 I rushed to a 
nearby Doctor with aH my medicai papers for his advise and necessary 
examination. The concerned Doctor was kindly gone through all my 
previous medical reports as well as the medicines are being taken by me 
everyday. He also took sufficient care and checked me again and advised 
me to continue all the medicines in time as already prescribed by the 
Doctor in Kolkata. He also advised me to check-up myself with a 
renowned cardiologist constantly. (Copy of the Doctor's Certificate is 
enclosed). 

In view of the above, it is earnestly requested to kindly 
consider me for my Home posting for which I will remain ever grateful. 

In view of the above circumstances, I am again earnestly requested 
you to consider my case sympathetically with humanitarian ground. 

Thanking you, 

Yours faithfully, 

(P. K. Das) 
Enforcement Officer. 

Dated 4 	2005. 



From 
P. K. Das, 
Enforcement Officer,  
Directorate of Enforcement (FEMA) 	

N 

Govt. of India, 
Guwahati Sub-ZOflal Office, 

D -Io.1' 

To 
The Director, 
Directorate of Enforcement (FEMA) 
Govt. of India, 
N E W_ DELHI 

(THROUGH PROPER CHANNEL) 

Sir, 	- 

S u b Fjyer ivi 

for posting at KoIIcat. 

Kindly refer to my repreSefltatbotl dated 15.07.2004. 

In compliance of the order, I have jpined at Guwahati office leaving 

behind my ailing old mother and ailing wife with great anxiety. As I have 

suffered severe heart attacks twice, first in FebruarY, 1997 and then in 

December, 2002, and both the times gone under AirgeOplaflty 

y livelihood 
operations, strict restriction5 are imposed by the Doctors on m  

considering the fact that my heart is severelY damaged by the attacks. 

The present condition of my heart is not much hopeful as the same has 

already damaged more than 40% by the above said two attacks. In this 

context, the report of Dr. D. Kahali of B. M. Birla Heart Research Institute 

is enclosed herewith for your kind perusal as 
AnnexUre - 

In the circumstances 	stated above, not only 	
I used to take 

medicines daily (seven items) but also needed .to maintain strict diet 

restrictions for my survival as advised by the Doctor. Since I am staying 
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alone at Guwahati it has become very difficult for me to arrange the 

foods as per advice of the Doctors. Water here, is also not being suit, 

resulting developing gas, which subsequently Pressing upward, when i 

am 
feeling very uneasy and sometimes developing chest pain which is 

very alarmin9 for my life. There is none to help me, only helplessly 

praying God. Sometimes, i myself going alone to the local Doctor with 

great risk for examining myself and/or taking their advise, it is needjess 

to say that CARDIO SPECIALIST is rare available at Guwahati and I have 

to depend only on general local doctors. As my health condition is very 

alarmining my old mother including other family members are passing 

each day with great anxiety, 

Sir, Considering the 	above situation, 	i am 	earnestly 

requested again to kindly consider my case from the medical point of 

view as well as humanitarian ground and allow me to back to Kolkala for 

which I will remain ever grateful. 

Yours faithfully, 

P. K. Das 
Enforcement Officer 

End as above. 	 G u wa hat i 
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B. M. Birla Heart Research Centre 
ill, NATIONAL LIBRARY AVENUE, KOLKATA - 700 027 
Phone :2456-7890 2456-7777 • Fax : (91) (33) 2456 7000 
www.blrlaheart.org  • e-mail : bmbhrc@birlaheartorg 

In Assistance with 
THE CLEVELAND CLINIC IrSo 

FOUNDATION 
Cleveland, Ohio, liSA 

/:: I 
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PAT IEN1' II) 
: 

t'1I I AOE 'q r'i:; 
PLAS1 V Nt). 41 7 
DATE OF PLASTV 
CONSULTANT CARL) I UIt...OG I ST DR DH I MAN 
DATE OF ADtiISSIlt.j 
DATE OF DI5Hç: 

PROCEDURE 
== = = = 

Right femora 1 artery and fehur'a 1 
ve:jrj were aT redy c ay - n .1 a 'using 7F and 6F Cord.is ;leaLhs reS)ec Lively b',' e] cli rJqerc mel:l od with prior written and ver ha I :crpt was 11 ..

'fr'nr, 1: he pa Li.ei' and his wife. A 	. 5 	F JR 	uiiJ.i,ncj c:atlii 	i' wi l.lw 	' t 	 i i1 	ho I Was engaged to he RCA and 	t'Li1,''' 	ii  passed ac r - s, the 1: .i.c I I'. RCA I es I on u tl IUIA I 	RCA per for iri''1 at two s.i tes w i. t..h .1. . 5 x .1 ' Vè'y'Eiyer haT c:, urs at. I 	ArM 
for 45 secs at: two di f 'ferent si, tes 'fol lowed h' ciep Loymc-?r, L of 
3 x 33 mm drug elu'Liny F'r'or -ic,va Stent to the pro>: ml RCA ai: .1 f 
ATM press(.%re 'for 3Q) secs twic:e. The 1ejon dii ate%I weT 1 wi.thc.j L 
any residualtenos 	CndchuqE. RCA was r'econstj tut.ed with TIMI 
III flow. The post Stent F'TCA course ws unever -utfu:l and uncomp-- licated. The patient, had a speedy •recovery 'fol Iowir'pg the proce-dure. 

RECOMMEP4DAT I 0P46 
= === = 

"1. To walk 4 l<ms daily. 
2 Aggressive 1 i ft. st Ic iiiuij i f L -ii i or mr ; iri 

	

. Low sat,ratpd 'fat, 	sa I t: ant.l cal or ,i e r es I r ir Led lIi,c"l: - 

5. 

irardr.t:r •f'riv.rt$ -hr, 	re,lØ,Ils 
- 	 4 

- . To consult, with Dr Katiali after I ) da",'s and SO 	rs case of emergency. 
X. 	7. To inform Dr. aha1 I if there is ar's -'/ haemorr'harjp or hl.eer1,jra 

spots on the body and to stop Tab. CIop.i.cIogreiifr,p(j-fj'., 
and to do a blood test for platelet count. 

- i ---8. To, tape drugs regular 1, as per Isrec c rfit'ic 0 

7 

EMiflR 	otiIt 	 f)tJIIJT fl 

JAS-ANZ  

• z"T 
Cs'. Pic 	Cv_31e - 063 



From:  
P. K. DAS, 
Enforcement Officer, 
Guwahati Sub-Zonal Office, 
GUWAHATI 781 003 

To 
The Director, 
Directorate of Enforcement, 
Lok Nayak Bhavan, 
Khan Market, 
New Delhi - 110003 

Sir, 

THROUGH PROPER CHANNEL. 

Re : Prayer br trar sfer from Guwahati 1pjcII? 

With due respect, I may like to refer my representations 
dated 15.9.2004, 03.01.2005, 04.04.2005, 12.07.2005, 19.01.2006, 
01.02.2006, 12.03.2006 and 02.06.2006 requesting for transfer 
from G uwahati to Kolkata on the health grounds. U nfortunately, till 
date my case has not been considered although any accident 
cannot be unwarranted to an acute heart patient like me. 

It is therefore prayed again to please look into the matter and 
consider my case sympathetically. It is also informed that my 
health condition is not satisfactory and my case has not been 
considered yet. All medical reports relating to my health condition 
is well available at H.O. 

ill 
	 Yours faithfully, 

Dated: 22ti  June, 2006 
	 P.K. Das 

Enforcement Officer 
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Government of India 

-p4 
L)IRECTORATE OF EN'OICE:F

-qq!p 
E7 	. 	-ugq,  r, ,ir 	

0t 

45th Floor, Lok Nayek Bhwan. I<hn Market, Now DoIhl•l 10003 

F. No..A1414/2005ptll 

to 

Shri P.1-C Das 
Enforcement Officer 
Directorate of Enforcement 
Guwahati. 

Through: A.D, Dte. Of Enforcement, Guwhati 

Sir, 

Sub: Request for transfer to Kolkata 

Dato .............................. .... 
07.02.07 

() 

\ 

Please refer to the various representations submitted by you for your 
transfer from Guwhnti to Kolkata. 

2. 	In this connection, I am directed to convey that the I)irecor or 
Enforcement tins taken into careful consideration, the Representations 
submitted by you for your transfer from Guwahati to Kolkata but if is 
rcg(Jmat in view of the ongoing process of 	 ol h• 

rectorate, at this stage the request made therein cannot he acceJTho. 

\•iIII..: f1,I1f11tIt 

t 	r- iç  

J)liPt ltl''b' l)IUI(' I ( )I 
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APPENDIX –9 

LNCENTIVES FOR SERVING LN REMOTE AREAS 

Cl.. M.F. O.M. No. 20014 3.'S-E, TV. dated the 14th Deer, 1983. read with O_M. 
\o 2001-.S E I\ dthej0u'Mrcrt 934 2 7tiJ 94 Gi M.F.,L 0 .o 3943-E 
IV,84, dated the 17th 0ctfoer, 1984, 0.M. No. F. 2014/3.S3-E. IV, dated t 31st January, 
1985, 25th Scptenibc, 1935, U.0. No. S2-E. 1\'S6. dated the 151 An1, 1986, OJ.t No. 
200141.'E3-E.W, dated the 29th October, 1986. 0.M. No. 200143-E IV'E U (B). dated the 
11th May, 19S7, 28th July, 1987, 15th July, 1988 and O.M. No.F. 2001411686-E IV/E. 11 (4 
dated the 1st Deceth. 1988 and O.%t. No. 11 7E. 11(8). th ft 2Ju1y. 199&1 

Allowances and facilities admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Reinon corxwris-
in the States of Assarn, Methalaya, Mampur, Naaiand and Trinura and the 
Union Territories of Anmachal Pradesh and Mizorarn, Anrianan and Nicobar 
Islands and Lakshadweep Islands. These orders also apply muxaris mutandis 
to officers posted to N-E CounciL when they are stationed in the N-E Region 
and to the civilian Central Government eirmloyees inclu±nn officers of All 
India Services posted to Sikkirn. 

Tenure of postindeputatiOfl: 
wIll be a fixed tenure of posting 3 years at a time for officers with 

service of 10 years or less and of 2 years at a time for'officers with more than 
10 years of service. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period rd years.. Officers, on 
completion of the fixed tenure of service mentioned aiove may be considered 
for postin2 to a station of thei choice as far as possible. 

The. period of deputation of the Central Government employees to the 
States/Union TctTitories of the Nonh-Ezt tern Region, will nenerally be for 3 

can be extended.in exceptional cases in exigencies of public ser- 
vice as well as when the employee concerned is prepared to stay longer. The 
admissib 	ta le depution allowance will also continue to be paid during the 
period odeputation so extended. 

pi) Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

(
I 	Sati.sfacrory performance of duties for the oresibed tenure in the North- 
East shall be given due recocairion in the case of eligible offlcers in the matter 
of- 

7 
) 	

(c) promonon in cadre poss; 

4 	(h) depution to Central tCnure r.os.s: and 

(c courses of training chroad. 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputatiors may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific entry shall be made in the CR of all employees who rendered 
a full tenure of service in -the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
fotmance of duties for the prescribed tenure in the North-East in the matter of 
promotion in the cadre posts, deptrra&in to Central tenure post and courses of 
training abroad. 	... 

(ii:) Special (Duty) Aflowancer 
Central Government civilian enloyees who have All India transfer lia-

bility will be granted Special (Duty) Allowance at the rate of 12 . % of basic 
pay on posting to any station in me North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 
allowance already being drawn rnmiX any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
PayiDeputation (Duty) AlloWance, if any, will not exceed. Rs. 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatoty (Remote Locality) Allowance, Constniction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exd from payment of Income Tax under 
the Income Tax Act will also draw Scecial (Duty) Allowance. 

NOTE 1.— Special duty aflowance will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NOTE 2. - Central Government civilian employees, having 'All India 
Transfer Liability' on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section 
V of this Appendix. 

(iv) Special Compensatory Allowance: 
The recommendations of the Fifth Pay Commission have been accepted 

by the Government and Special Compensatoiy Allowance at the revised rates 
have been made effective from 1-3-1997. 

For orders regarding arrcnz rates of Special Compensatory 
allowance—See Part V of this Compilation - I-IRA and CCA 

(v) Travelling Allowance on first appointment: 
In relaxation of the present r.i.les (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appoinmient, in 



From:  
P. K. DAS, 
Enforcement Officer, 
Directorate of Enforcement, 
Guwahati Sub-Zonal Office, 
GUWAHATI - 781 003 

To 	 Date: 12.02.2007 
The Deputy Director, 
Directorate of Enforcement. 
Govt. of India, 
Lok Nayak Bhavan, 6th  Floor, 
Khan Market, 
NEW DELHI 

(THROUGH PROPER CHANNEL) 
Sir, 

Re: Transfer to Kolkata 

Kindly refer to the H.O. letter No. A-14/4/2005-Pt.11 dated 07.02.2007 received 
by me on 08.02.2007. 

With due respect I may like to state here that due to an acute heart patient I 
made so many representations to the H.O. but without any reply till 08.02.2007. 
Moreover, I visited H.O. on 19.02.2006 and personally explained to our learned 
Director of Enforcement about my health conditions and the inconvenience facing at 
my present place of posting at Guwahati, when .1 was directed to hand over all the 
medical papers to the P.A. with the assurance that the matter will be looked into for 
consideration. But all became vain and my health conditions was not considered at all 
by the H.O. till July, 2006 and even not informed me anything about my prayers. 
Finding no other way, I placed the matter even before the Division Bench of Hon'ble 
CAT, Guwahati Bench even before completion of my two years tenure as I was facing 
great inconvenience for the state of my health. On hearing my plea and on going 
through all the medical documents, Hon'ble Division Bench of CAT was pleased to 
pass an order on 01.08.2006 that" the representations that has been filed by the 
Applicant shall be consldered by the Respondent No.2 with all sympathy and 
pass appropriate order and communicate the same to the applicant within three 
months". This order of the Hon'ble Division Bench of the CAT, Gauhati Bench is 
considered a clear direction to the Directorate to consider my case within 3 months. 
Surprisingly this order was not honored and not even informed me anything within 
three months as per above order and therefore my advocate was compelled to file a 
Contempt Petition. 

On 08.02.2007, I received a letter from H.O. bearing No.A-14/4/2005/Pt.11 
dated 07.02.2007 wherein it was informed that my request 'cannot be acceded to'. 
This word is not acceptable and considered as disregard of Hon'bie CAT order 
dated 1.8.2006. Furthermore, in the meantime I have completed my two years tenure 
at North eastern States  and I deserve my right to return back to my choice posting, 
immediately after completion of two years tenure, even if any restructuring process is 
going on, as per Govt. of India Order No. 20014/3/83E IV dated 14.12.83 passed by 
the Jt. Secretary to the Govt. of India which was also not maintained. As informed that 
restructuring of the Directorate is going on, but for the sake of restructuring, Court's 
order cannot be ignored. 

P.T.O. 
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Once again I may humbly submit that the H.O. letter as stated above bearing 
the word that 'request made therein cannot be acceded to may kindly be withdrawn 
otherwise Hon'ble Guwahati Bench of CAT may take it otherwise. 

This leter may kindly be considered as a request letter and may be 
considered 	merit. 

Thanking you, 

Yours faithfully, 

vv 

( P. K. DAS ) 
ENFORCEMENT OFFICER 

GUWAATI 

l . 

4?%1 
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ESTABUSIIMENT ORDR NOD 1-I2 007 

Consequent upon reotgariizaliOnfr_estructuring of the various offices of the 
rectoale, the following post$ngsRransfers of the Enforcement Officers are 
reby ordered with immediate eflect and unW further orders. 

SLNo. Name of the Officer From To 

1. A.K. Choudhary Agfa  Hqs. 
•2. K.C. Abraham Delhi Zone 	- Hgrs. 

 C. Ramaktishna 
Smt. M. Sreedevi 

yderebad -- 

 Trivandrurn  Cochin 
Cochin 6. C'oorge Verghese Triveridrurn 

6. M. Gangadhoran gatom _____ Cochin 
 
 

AK. Byal Snnagar Chandlgarh 
çiarh_ - J . P. Misna Hgrs. 

 AK. Mathur Lucknow 
 KamalSingh 

____ 
Hgrs. Lucknow 

ti. 1  AM.G.Wasrilk DeihiZone Mumbal 
12.1 T. Sarvanan Bangàlore Chennai 
13. F. KaderMydeen 	- Chennal Bangalore_ 
$4. R Chandrasekharan -.  Chennal Bangalore 

/ 15. S.K. Ghosal Guwahati 
Mumbal 

Kolkata 
P4agpur 16. And Rishiraj 

17. B.J. 'Pereira Mumbai Nagpur 
 Indore 18. R. Raghunathan 	-- Mumbal 

19. N. Subudhi Delhi Zone Bhubaneshwar 
 
 
 

23 . 

D.N. Poddar Kolkata  Patna 
Salakrishnan 

S.Vijaychandran 
P.K. Surnin 

Calicut 
Chennat ..

med 	nii 

Madurai 

Ahab -  

Calir.ut 

Stinag 

r 

toe 



N 
26. 

Ohaka 
k .. K.aushai 

Delhi Zoe Sun 	ar 
Delhi Zone 
Koikata 

Jalandhar 
Guwahall ( 	

27. D.S. Roy 
[ 	

28. RSMar,ku  
- 

Delhi Zone 

This issues with the approval of the Director of Enforcement, and 
v"PlianCe of the above oIo;s be fowa,ded to Head Office by 31.03.2007. 

(Y. SIP4GH) 
- 	 DEPUTY DIRECTOR(ADMN.) 

• 	Copy to:- 

1. 	The i)epu(y Directors. Directorate of Enforcement, all Zones. 
• 	2. 	The Assistant Directors, Directorate of Enforcement, All Sub-Zones. 

Individual concerned. 
Personal File/Service Book of the indivIdual concerneti. 
Pay & Accounts Office;, Pay & Accounts Office, Department of Revenue, 
Ministry of Finance, New Delhi. 
Assistant dealing with ScniórityfReturns 

7 	PA to DEISDE(l )1SDE (A)/SDE (Mumbal)/DP(YPS)/DD(AKS)ffJiA(), 
DLA(S)lnll ADs (Hqrs. Office). 
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PRESENT 
ThE I1,QN'BLE MIt JUSTICE D. BISWAS 

For the petitioner 	Mr. U.K. Sañna, 
Mr. M. Chniidu, AdVOCUICI. 

For the rcpondent 	Mr. C. Choudliury, 

Date oflicaring 	 16.12.2002 

Date of Judgment and : 	1.12.2002 
(ink' 

J 2 GMENT A]D ORDER 
(O1AI 

Ilcaid Mr. B.K. Sarma, icat-zicti Counsel lbr tue 
petitioner assisted by Mr. M. Ciiaiida, leariicd couiiscl and also Mr. C. 
Choudhui-y, learned Ceulial Cover ilinciil. Standing Counsel for the Union 
of India. 

2. 	'I'his petition 	is bccii hied Conhoveiling the legality aiicl 
validit.y of the oIcr of tiaiisfcj dated 11 G. 1 999 (Ai1flcxtu('-;) :ind 
Consequent icicase oidcr of the sanle (late. By the alolesuid O1(lcF of,  
liansfcr the petitioner who was scrvii ig us Scnibr Accoiiiit.5 officci iii ii ic 
1 lead Quarter 011ice :it rIoiwi vas ti:insh-i i isi to (tRv5lj:1tj. The (liall(I(.( 
is on the giouiid liwL the :slvci I i:;ecwiit issued 	u: swuiil. to vhieh lie 
l)CIitioi1cr was upJ)OIIW-rt v:is ntc:iu t loi :;t:ilf iii I lie I lend Qti:ii In 	i II in 

inland Watciways Au (hot ily of india wldcli is at Noida. Accoidiii1 to Slit i 
13. K. Scu- inu, teat iicd Sni i ioF (oiiu:;cl I lii: it iti 	1)111 :ni:ijit to II in "Ihovr  
advertiscnieiit OIICIC([ ii iS nalldj(Iat%I1( :iiiil oll 	zintl :1p)oiiiIi11('iit 
joined the post at Maid t W Ut the is< lxet:.it.iou that lie vo U lii be ahluvn I to 

1 	 coiiUjiu 	Uieie 1.111 su ci:w utiatjUIi. I 	 itles, Slit I S:ii inn, liii titer pain led 
out that the petitioner iii 	(lcI):utiilci)I:11 piocccdiiig untinted ng:iiii:;I tin: 

respondent No.'l dcio:;cci :tgniilni. Ilic latter. It v:is oil lii:; evidence that 

(V 
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IN THE CE 	-- MTNTSTRAT!EIBUNAL 
GUWAHATI BENCH GUWAHATI •: 

• 	 IN THE MATTER OF ; 

O.A. No.85 of 2007 	 £ 

Shri P.K. Das 	....... Applicant 

- Versus - 

Union of India & Ors. 	Respondents 

- AND- 

IN THE MATTER OF 

Written statement submitted by the Respondent 

Nos. 

BRIEF HISTORY 

At the outset it is respectfully submitted that 

there existed no ground for the applicant to move this O.A. 

before the Hon'ble Tribunal wasting its valuable time as 

earlier also on similar grounds an O.A.No.184 of 2006 was 

filed by the applicant and as such it is hit by principle 

of Resjudicata. The learned Tribunal v.ide its order dated 

August, 2006 while disposing of the said O.A. had 

directed that all the representations filed by the 

applicant shall be considered by the Respondent No.2 with 

all sympathy and pass appropriate order and communicate the 

same to the Applicant within three months from the date of 

receipt of the order. The said order was complied with and 
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it was conveyed to the applicant vide letter dated A 14/4/ 

2005-PT.II dated 0702.2007 that the Director of 

Enforcement had taken into consideration 3  the 

representations sujmitted by the applicant for transfer 

from Guwahati to Kolkata, but in view of the ongoing 

process of restructuring of the Directorate, the request 

made therein cannot be acceded to. The Director of 

Enforcement had sympathetically considered and did not out-

rightly reject the applicant's request for transfer, which 

he was empowered to do. The restructuring process of 

deployment of staff at new offices opened at seven cities 

is still continuing and would take some more time for 

completion. 

The humble answering respondents submit their 

written statement as follows: 

1.(a) 	That I am 

It  --- E -- - ------ YI- CI 
I ---------- 	 ------- 

and- Respondents No. J 	in the above case 

and I have gone through a copy of the application served on 

me and have understood the contents thereof. Save and 

except whatever is specifically admitted in the written 

statement, the contentions and statements made in the 

application may be deemed to have been denied. I am 

competent and authorized to file the statement on behalf of 

all the respondents. 
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The application is filed unjust and unsustainable 

both on facts and in law,  

That the application is bad for non-joinder of 

necessary parties ahd. misjoinder of unnecessary parties 

That the application is also hit by the 

principles of waiver estoppel and acquiescence and liable 

to be dismissed. 

That any action taken by the respondents was not 

stigmatic and some were for the sake of public interest and 

it cannot be said that the decision taken by the 

Respondents, against the applicant had suffered from vice 

of illegality,  

PARAWISE REPLY: - 

2. 	With reference to the contents in paragraph 1 of 

the application, 
I the answering respondents beg to submit 

that so far as the O.M. mentioned in the paragraph are 

concerned the same stipulate that the posting in North East 

Region shall be for fix tenure of two years for the 

officers who have rendered more than ten years of service, 

however, the period of leave, training etc. In excess of 15 

days per year will be excluded in counting the tenure 

period. The applicant is wor$cing in Guwahati office from 

1.11.2004 and has availed leave for 407 days during the 

period. Hence he has not completed the required tenure of 

two years. 



,, 	 •, 

4 

3, 	That with regard to the statements made in 

paragraphs 2, 3, 4.2, 4.4, 4.5, 4.7 to 4,9, 4,11, 412 of 

the application, the answe ring respondents do not admit 

anything except those based on record and legal foundation, 

and the applicant is put to the strictest proof thereof. 

That with regard to the statements made in 

paragraphs 4.3 of, the application, 	the answering 

respondents beg to state that the applicant joined 

Directorate of Enforcement, Kolkata on 09.02.1972 and was 

never transferred out of Kolkata till )uly,. 1996 when he 

was transferred to Delhi Zonal Office. The applicant worked 

for a very brief period at Delhi Zonal Office as he worked 

only for less than ten months and was transferred back to 

Kolkata where he continued till )une, 1997. Thus the 

applicant has almost worked continuous at his choice 

station i.e. Kolkata from 09.02.1912 to 08.10.2004 barring 

a short stint at Delhi Zonal office i.e. a period of almost 

32 years until he was transferred to Guwahati in October 

2004. It is to be mentioned here that the applicant is an 

executive officer and have all India transfer liability. 

Thus in a situation where executive officers had to undergo 

transfers as a matter of policy; to work for such a long 

period at one station was nothing short of luxury for the 

applicant. 

That with regard to the statements made in 

paragraph 4.6 of the application, the answering respondents 

beg to submit that part of the reply has been forwarded in 
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paragraph 43 submitted that grievances of employees have 

to be seen in the context of then responsibilities and the 

exigencies of their employment and effective functioning of 

the Directorate which has an all India jurisdiction. It is 

the responsibility of •the Directorate to ensure that its 

offices in difficult areas function and officers drawing 

good salaries from Government are placed where there is 

work further the grievance of the officer has to be seen in 

the context of the ground situation. It is humbly submitted 

that Guwahati has sufficient medical facilities available 

in any State Capital. 

That with regard to the statements made in 

paragraph 4.10 of the application, 	the answering 

respondents beg to submit that the contents of this' 

paragraph are not admitted save and except what appears 

from records. Regarding his representations for transfer 

the matter has already been settled by complying orders 

dated 01.08.2006 passed in O.A. No.184/2006 for considering 

all the representations filed by the Applicant and pass 

appropriate order. 

That with regard to the statements made in 

paragraph 4.13 of the application, 	the answering 

respondents beg to submit that the Director of Enforcement 

had sympathetically considered prayer of the applicant and 

did not out rightlyectt J11cantLs_-requet)  for 

transfer which he was empowered to do; however the request 
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was not acceded to only in view of the ongoing process of 

j restructuring of the Directorate8 

8 	That with regard to the statements made in 

paragraph 4.14 of the application, 	the answering 

respondents beg to submit that the comments of this 

paragraph are elaboration of Paragraph 1 of the O.A., reply 

to which has al, ready been furnished. The applicant has 

failed to mention that period of leave, training etc. in 

excess of 15 days per year will be excluded in counting the 

tenure period of two years. 

9. 	That with regard to the statements made in 

paragraph 4.15 of the application, 	the answering 

respondents beg to submit that the respondents did not have 

any intention or need to hide any fact from the Learned 

Tribunal. The Tribunal in its order dated 11t  August, 2006 

while disposing of the 0A,184/2006 had directed that all 

the representations filed by the applicant shall be 

considered by the respondent No.2 with all sympathy and 

pass appropriate order and communicate the same to the 

applicant within three months from the date of receipt of 

the order. The said order was complied with to the 

satisfaction of the learned Tribunal. The contention of the 

applicant that benefit of choice posting cannot be denied 

on extreme medical grounds in the light of O.M. dated 

14.12.1983 1  01.12.1988 and 22.07.1998 is incorrect. The 

said Office Memorandum clearly provide that "Period of 

leave, training, etc. In excess of 15 days per year will be 
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excluded in counting the tenure period of 2/3 years". Hence 

the said instructions do not discriminate between the 

nature of leave and any leave which is in excess of 15 days 

Is to be excluded in counting of tenure period without any 

exception to medical leave. 

That with regard to the statements made In 

paragraph 4.16 of the application, the answering 

respondents beg to submit that the applicant is reiterating 

that he has completed two years service in the North East 

which is absolutely false and the comments have been given 

in the aforesaid paragraph. 

That with regard to the statements made in 

paragraph 4.17 of the application, the answering 

respondents beg to submit that the process of restructuring 

is still continuing and it is not the applicant alone whose 

request for transfer is pending. The applicant's contention 

that the respondents are being vindictive for the reason 

that the applicant had filed an O.A. as well as Contempt 

Petition is vehemently denied, as the same is only 

applicant's imagination. The fact that the applicant has in 

this paragraph prayed for directing the respondents to keep 

vacant one post of Enforcement Officer at Kolkata is an 

acknowledgement of fact that the process of restructuring 

is continuing. 

That with regard to the statements made . in 

paragraph 4.18 of the application, 	the answering 

respondents beg to submit that the judgment is quoted out 
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of context as it deals with completion of fixed tenure of 

two/three years in North Eastern region while the applicant 

has not completed mandatory two years in. Guwahati for 

posting of station of choice The said judgment would have 

been relevant only if it dealt with or stipulated that 

medical leave could be included in counting the tenure 

period of 2/3 years in respect of officials working in 

North East for posting to a station of their choice as far 

as possible. 

That with regard to the statements made in 

paragraphs 4.19 and 4.28 of the application, the answering 

respondents beg to submit that while the process of 

restructuring is still in progress and the matter already 

decided in O.A. No.184/2006 and subsequent contempt 

petition, the petition filed by the applicant is premature 

and deserves to be dismissed, 

GROUNDS; - 

That with regard . to the statements made in 

paragraphs 5.1 and 5.2 of the application, the answering 

respondents beg to submit that the said O.M. also provide 

that £Period of leave, training etc. in excess of 15 days 

per year will be excluded In counting the tenure period of 

2/3 years". The applicant is yet to complete the tenure of 

two years In North Eastern region for availing benefit of 

the said Memorandum. The applicant does not have a right to 

be transferred on medical grounds; however the Respondents 

have adopted a sympathetic approach and already informed 
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that at the moment request for trensfer cannot be ecceded 

to due to ongoing process of restructuring. 

15. 	That with regard to the statements made in 

paragraph 5.3 of the application, the answering respondents 

beg to submit that the petitioner would be extended all 

consideration due to him as per the policy of Government of 

India in relation to Officers posted in the north east. 

16, 	That with regard to the statements made in 

paragraph 5.14 of the application, 	the answering 

respondents beg. to submit that the applicant's transfer 

from Guwahati has to be followed by a replacement for which 

somebody has to be transferred from other Zonal/Sub-Zonal. 

offices. The Directorate cannot follow pick and choose 

policy particularly for transfer to North Eastern region. 

Therefore, to adopt a fair policy any transfer to Guwahati 

should be part and linked to ongoing process of 

rest ructu ring. 

That with regard to the statements made in 

paragraph 55 of the application the answering respondents 

beg to submit that the reply has already been furnished in 

paragraphs 7 and S. 

That with regard to the statements made in 

paragraph 5.6 of the application, the answering respondents 

beg to submit that the process of restructuring does not 

end with transfer of 28 officers vide Establishment order.  

No.04/2007 dated 21.03.2007 The restructuring process is 
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in full, swing and another round of transfers are to follow 

soon. 

That with regard to the statements made in 

paragraph 5.7 of the application, the answering respondents 

beg to submit that there are five posts of Enforcement 

Officer lying vacant at Kolkata Zonal office and reply to 

this paragraph has already been furnished in paragraph 5.4 

- 	of this reply. 

That with regard to the statements made in 

paragraph 5.8 of the appucation, the answering respondents 

beg to submit that the respondents are aware of the 

complications, which arise particularly on account of its 

impact on family life due to transfers of executive staff. 

The respondents are already dealing with a number of 

representations received from other executive staff. It is 

however reiterated that once an officer joins a service 

like that of this Directorate he has to be prepared to be 

posted anywhere In India in accordance to the Government 

policy. 

That with regard to the statements made in 

paragraph 5.9 of the application, the answering respondents 

deny the same as specifically stated in the above 

paragraphs and also it isa repetition of the same story. 

That with regard to the statements made in 

paragraph 5.10 of the application, 	the answering 

respondents beg to submit that the applicant does not have 
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a right to be transferred on medical grounds; however the 

respondents have adopted a sympathetic approach and already 

informed that at the moment request for transfer cannot be 

acceded to due to ongoing process of restructuring. 

Therefore while the process of restructuring is 

still in progress and the matter is already decided in 

O.A.No184/2006 and subsequent contempt petition, the 

petition filed by the applicant is premature and deserves 

to be dismissed. 

23. 	The respondents beg to submit that the instant 

application is devoid of any merit and is liable to be 

dismissed for the ends of justice. 
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I, mh.,, R0 N6ML' S 

being duly authorized and competent to sign this 

verification, do hereby solemnly affirm and verify that 

the statements made in Paras Lb are true to 

my knowledge, belief and information and those made in 

Paras - -------- are derived from the records/facts 

etc, and the rest are humble submissions before the 

Honble Court and I have not suppressed. any material 

facts. 

And I sign this verification on this the  

day of 	)A._- 2007 at 

Signature 
(M. A. NAVALE) 
Assistt Dirctor 

I)irosoratc of Enforcement (IOMA) 
Govt. of India. Gtiwhati. 

I 
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Union of India and Othe. 
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Tn i-k- p,,.f.4-,1p. 	- 

1 	1 	 11 	.1 	 1 ixejomaer sutrnnrtea by me appucant in 

reply to the written statements 

submitted bvtheRespontIents 

Th.e humble applicant above named most humbly artd respectfullystes. 

'under; - 

1. 	That in reply to the staLements pertaining to the "brief h1siory the 

applicant begs to state that he approached this i-ion'b!e Tribunal through 
\A ?T. 10,1 /")flA 	 £-.. 	 .. 

	

L9U. 1C±f UJV; jI1)L1 WI 	IVAUJIL 	U AC 	U.ILL LAJ 	iL'L 

lthn at 1co1i.aLi i.e. Itonie town, consicierin 01 health and the interest of his 

family members including his old aged ailing motherf ailing wife and two 
L1..L.... 	 rit 	T. lo,1 /'tV,: 	 -- 1 - C 

£ &UVV V I, bW.i. ''t &NU. 	 JUU ','V 	 fJ0bt UI Ji JJJc,..U'JU 

by the lion ble 1.ribunal with the clirecUon to the Kesponctenl No. Z to 

consider representation of the applicant with alt sympathy and pass 

	

L.-.. 	 Lt.- 	I.. i-i.. 	..1. 	I ..i.t.... 

	

'JIUi 	 )JULLLtIL LIL 	L&LLI. LU LIt IIyLLCtiiLL VVILILLLL 

three months from the date of receipt of this. order._There&fter, the. 
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respondent No. 2 - ,"Cr elapse of six months..thne issued the impug±ied 

order dated 07.02.2007 ignoring prayer of the applicant for transfer at 

Koikata on extreme heatLh condlition and thereby the case of the applicant- 
- 	......L. 	 ,3,_..1 	 *., 	tJ...,.'t. 	r..L.. 

V" tt i'J L y1fl1.'ti U.LCU.Luy 	1L'1U.'.1 .& 	U±L .tL..t L'y w1, I IJI( .'IL A iILtLflI. 

It is pertinent to inenL.ion here that case of the applicanLfor transfer at 

Koikata was not considered sympathetically on the plea that the process 
it,.. Ti......i 	...i-,. .,.. 	 — L...i. ii.,.. 	 .4 

'L tIt 	'iOT.'. I. 	 Ott LU.t t1 

ozaer Of transter aria pos mg ciatect 21.03.2007 Annexure- Ii of the UA) 

transferring in as much as 24 officers from different parts of the country 
I 	- 	.-. 	C........ C..... ....1. t i,. 17,11.i....\ 	 ...i- 	... ..0 i.......... C.. 	.-.0 
flfl OAJLR. L ii JLtL '.3 U.VV citta u. t.'J J.'..IJI.t'.ci La), ( 	0 U.t..J.L £ 	LLOLI JL (.1 4aItSA 	IJI U.L 

applicant at Koikata on the ground of restructuring oLtheJ)irectorate is 

self contradictory stand on the part of the respondents as such the 
.4.,4nr7nflnl......_. ..... 	£.4 ,.....4i. 

10 cii LP1LIGt.L1, iLl ZaIJA.te a..UU. LLa L.'LC LtJ IJ 0L 

aside and qunshed. 

2. 	That the applicant denies the statements nd npara—1 3;4and 5of 

the written statement save and except which are borne out of reord and - 

states that he has compelled to avail leave of 306 days (not 407 days as 

stated by the resrondents in the written statement) on extreme medical 
- -- 	 ------ 	._ 1'fl& 	TT 	• as uituoi i me specI.0 tiou.uts Ci D.iVi. wria rxeafl. 

ieeai:th Centre wherein Liird Anglo Plasty Operation of the applicant 

was verformed on 22.06.2005. Therefore, availing of 306 days of leave by 

the applicant was under compelling circuins Lances on illedlical ground 

and appllcanL cannot be held responsible for availing such leave. 

Moreover, applicant is still under constant medical trealment. as such he 
j ------. ..1'... T..11_•= 1.__ 1-------_._i_.---------1 _-_- 1... 1 - uesetves Ltmnsi.ei at 2wnc.aLa vv me tCsOuituefits as 4. stieciu. case omit uue A 	.1. 

respondents knowing fully,  well the health condition of the applicant 

inteniionally harassing the applicant and compelling him to face much 

more difficulty to lead his day to day We at Cuwaliali. it is also relevant to 

4 mention here that applic 	j ant has oined at Guwahati on 01.11.2004 and has 
Ill 	 . 
11/ co,eted more than 2 years 8 months at (iiwhH i.e. S months over and 
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be posi.e.ct al. KoLicaLa in the light of M cialect 14.12.19831  01.12.88 and 

22.07.98 as well as on extreme humanitarian ground. 

3. 	Thai. the applicant categorically denies the stateinenLs made iii para 6,7, 8, 

9, 10, 11, 12, and 13 of the written statement save and xcept-whith-are---

borne. out of record and begs to state that the rcsporLdentsbave not denied 

the contention of the applicant that inasmuch as 28 officersJwe_been_-_, 

transferred vide order dated 21.03.2007 in spite of ongoing restructuring- 

	

process of Directorate and the arflit€sinuch as Sposts. are still lying 	- 

vacant. at Koikata, therefore there i&.no difficulty on fb parL.oi_the 

respondents to transfer the applicant at KoLkata in-any of the-vacant-post 

Therefore, the Hon'ble Tribunal be pleased to direct, the. respondents to 

hansfer the applicant against any one of the' post lying vacant at Koikata 

in the light of the O.M dated 14J2d9&3 01.1188 and 2107.98as welias on 

extreme hmanitarian ground since the process of restructuring of 

virectozate has no beanng in traiisfernng the applicant at Koucata._, 

It is also relevant to mention here that the applicant has less than 3 
€ -'-.-... 	,.- 	4 	 .. 	.-' 	- th 	1)... 

	

years Gi Qi V1C ut iuS 	 aIK& ct pc. . 	'. iu..I.cLL u. ay 

rewnunendation central Govt employees are entitled. for choice station 

posting or retention at the same place of posting who have less than 3 
JL 

years of service at bifl/her credit, as such applicant is entitled to the 

benefit of 5 CPC xecommendtm.isefJi&pt-Koikida. 

That the applicant categorically denies the statements m4e  in pargph. 

14, 15, 16, 17, 18, 19, 20, 21, 22 and 23 of the writtensttent_sae-.anL_ 

except which are borne out of record and further begs to suhmi-t-that-t1w.----1 

applicant deserved sympathetically consideration regarc!ing his transfer at 

IKikata on ectriw health _crun4 but he has .been deiüed such 

consideration instead of 5 posts of Enforceinent Officers are .
still lyliw 

_______ 	 -'----.---------,-.--'.------------- 	-'--.---.--------- ----- 
vacant at Kolkata. As such it can rightly be concluded, that applicant has 
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t.. 	 It. 	 £ t. 	 .I Tf11-.I. 	 It. 

t'.i w LL..LLi.U- LL U LiLUA1 01 LU uLu,LeL t L JLl.Lel1 L1LILVI- 

i1011 ble Tir1bunii be pleased to clireci. the respondents to lEansler the 

applicant at KoLkata against any one of the post lying racant at KoLkata in 

it.. 1.t.3. ....0 ii..... r% 	 14 1' lflO'Y flu i) 00 	rr flf7flO,. ,11 
U 311(L *JI WA J.VFI ttA..& 	i..iJcY) JI.ih..SJU 	I' VV%LL jiL LLL 

light 01 the reconirneflclaUofl 01 the Yll Lentral Fay UoniniiSSiOfl. 

I 1t.1 . ILL L1LL 1L AThi ii LUALLb &(C, U 	 _tILL ILU±LLL)i 	t&ifllii 	1i 

reiterates the submissions nmde.in.the..Originai_ApPbCaflLafldth_i 

begs to state that he is entitled to the reliefs prayed for and the Origin1 

Application deserves to be allowed with costs. 	 * 



VERTFTCATION 

I, S1ri Prabir Kt±ttar Das, Son oi Lale Pradyut "LuiYaf Dti[57. 

eai s, oi.uig as ,iiioicement Ojitcel, Office of the Assistaifl Dij.ectoi, 

L)irctor'' of f<yrcn1ejit Gqwabti SithZonai Office iye-Lu'e No I 

House No. 20, Rajgarh Ioad, -Gu.waitati- 3, do hereby erify that the 

statements made in paragraph 1 to 5 of tle rejoinder aie (Tue to my 

knowledge and rest are my humble submission before the Hon'ble. 

Tribu_tal, I 1itve pjoL suppreed an) iü4tfl1i fdd 

And I 	this venfirsition on this the 	day of.Jiily 2007. 

- 	 . 
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